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is Mr. Mukherjee, President of the
Confederation of Indian Organisations,
whe has called it “a classic example
-of ‘lage-curtain racialism”. Mr. Vice-
Chairman, we are members gf the
Commonwealth. We know the bene-
“fitg arising from the membership of
the Commonwealth are getting eroded
from day to day. Sir, as you know,
even the educational facilities that
were available for Commonwealth
citizens in Great Britain have glmost
disappeared, and we have come to the
conclusion that it does not confer toa
‘many benefits on us. This benefit of
entering Great Britain and acquiring
knowledge and technology is also be-
ing sought to be eroded. I think the
‘time has come, therefore, for the Go-
vernment to have g fresh lock at our
Commonwealth linkage to find out
whether this sort of restriction will
not prove to be the last nail in the
coffin of the Commonwealth, .
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THE FINANCE (NO. 2) BILL, 1980—

(Contd.)

[The Vice-Chairman (Shri R. R.
Morarka) in the Chair]

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): The House will now
take up further discussion on the
Finance (No. 2) Bill, 1980. Dr. Bhai
Mahavijr to continue hig speech.

DR. BHAI MAHAVIR (Madhya
Pradesh): Sir, I was mentioning
yesterday that the great expectations
with which the Budget hag been pre-
sented have been belied so soon that
one need not go into the question how
far even the ruling party Members
would be able to claim justification
for the statement that prices have
been checked. My friend, Mr. Salve,
yvesterday was talking here about the
period of instability and indiscipline
which hag passed just before the pre-
sent, Government took over. Indis-
cipline, instability, in-fighting—we
are aware of these facts to the extent
they plagued our party when we were
in power. But, Sir, T am afraid Mr.
Salve had not seen the morning papers
vesterday. Otherwise he woulg have
been aware of the exhibition of unitly
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that was being given by his party-
men at various places. In Chandi-
garh itself, there was g report of a
regulay fight having taken place bet-
ween the members of his party
between supporters of the Chief
Minister of Haryana and the former
Defence Minister. And they used
fisticuffs and sticks; even stoneg were
ween the members of  his party
which the ruling party is claiming, or
may be it was part of the 20-point
programme which they are always
talking about.

Sir, about stability, we have a pic-
ture of gtability in the various States
and I do not want to gsk Mr. Salve if
he had spoken to the Chief Minister
of Andhra Pradesh or Maharashtra or
Haryana or any other State to find
out how far he was happy with the
situation he was gsupposed to be
presiding over. It js for any one to
see that for more than several months
the administration in Andhra Pradesh
is at a standstill. We do not know
how many Ministerg are in the dis-
sidents group and how many with
the Chief Minister., This thing goes
on.

Right from the start Mr. Antulay
has been facing difficult weather in
Maharashtra although there have
been explanations to prove and estab-
lish that there is ng trouble. But
people know more than to believe in
this, N

With all this, the Party deserves ouyr
good wishes and the Finance Minister
our best hopes in the difficult task
that he has set himself to. It is not
only a question of giving him lip
sympathy or being apologetic for any
word of criticism that our friends
from that side may make. It is a
difficult situation and, we suppose, it
calls for a much better management
of the economy than the present
Government appears to be capable of.

We were told that coal manage-
ment has beén improved during the
last several weeks. Only yesterday
there were repor{s that the South
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Central Railway has cancelled 21
trains because of shortage of coal
There are reports of mismanagement
in the Food Corporation of India.
There was a report in the Times of
Indie that Rs, 10 lakhs appears to have
been lost because of dal having been
purchased at exorbitant price in
Madhya Pradesh. All these are go-
ing on. Mr. Salve said that if Mrs,
Gandhi’y Government and Party can-
not deliver the goods, no other Gov-
ernment and Party can. And there-
fore, he lent all his support to the
Finance Bill,

I only want to remind him that
many of the problems that plague us
today have their roots in the past. I
was going through a magazine pub-
lished by Indian Oil which carried an
article on energy crisis. It is said
there that this crisis has developed
over a number of years and the re-
ference it gives was that when the
development process began to decele-
rate in the mid gixties, development
of energy sector was neglected far
more than all other sectors. Starva-
tion of adequate investment was not
the only thing, but this wag the worst
part of it. The pattern of develop-
ment of energy resources and their
utilisation have suffered grave dis-
tortions because according to that
article there wag a gwitch to reliance
on growing import of oi] in disregard
of all expert advice and caution and
this led to the neglect of hydry sour-
ces. In coal toy jnvestment and pro-
duction were alloweq to stagnate for
nearly two decades. Even gfter 1973
oil crisis, it is observed attempts to
regulate consumption and import of
0il and emphasis on indigenous alter-
native gourceg were given up. There
was a decision to step up extraction
of oil from discovered sourceg in dis-
regard of technicaj experts ang Plan-
ning Commission which favoured con-
serving our modest resourceg for
future.

These thingg gtarted when Mrs.
Gandhi was in power and the result
is what we face today in the form of
energy crisis. The blame for this



233 Finance (No, 2)
crisis cannot be placed totally on the
OPEC and oil exporting countries.

Why I mention this is only to illu-
strate that mere goody-goody talk or
trying to be flatterers of the leader
who happens to be ghouldering the
main responsibility of running the
country is not the best way of solving
our problems.

The Finance Bill ag hag been gaid,
gives ys an idea of the financial
management. There hag been g talk
of financial emergency being imposed
because of the various problemg which
this Government is facing. It was
reported that the Prime Minister has
mentioned in her reply to an hon.
Member of this House that jomething
of that type wag under consideration.
We do not know what that means. We
would request the Finance Minister
to say something if he is aware of it.

Then, financial discipline, however,
ig an important thing which needs to
be a tended to. We know of the Re-
serve Bank and the State Governmentg
pulling against each other on the
guestion of writing off of the co-opera-
tive loans. We are told that an amount
of Rs. 34 crores of the money lying
with the Delhi Administration was just
casually transferred to the DDA. The
money which is sanctioned for certain
projects by Parliament cannot he
casually transferred like that to the
DDA, as wag done in the case of the
Delhi Administration. If this is the
type of financial discipline which our
Government is able to provide, then,
Sir, I wonder if the objectives, which
they themselves claim, they could
hope to achieve at all.

Sir, financial discipline goes beyond
this. There 1s the question of the ex-
penditure on research and development
and how productive our research has
been is a question which we have te
answer, In agriculture, we have achi-
eved some success in cereals. Buf,
Sir, what has happened in the case of
pulses and oilseeds? We remain as de-
pendent on imports of oil and pulses
as we once were on imported cereals
with the result that virtually the
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same amount has to be spent on
imports of oils, edible oils, and
pulses from outside. Then, there is the
guestion of dry farming. Now, drought
is being blamed. Sir, as early as
in 1970, Dr. Swaminathan claimed in
his Zakir Hussain Memorial Lecture,
that they had developed the technology
of dry farming. If dry farming tech-
nology has been developed, why do
we not use it when the country is
affected by or has to face a serious
drought situation? There have been
other issueg and other problems which
show that our research needs to be
attended tp in a better way. Only
the other day, Sir, or three or four
days back, Dr. O. P. Gautam, Director=
General, ICAR, has blamed the ex.
tension service ag being inefficient and
being unable to extend the benefits of

our research to the fields and, ac-
cording to him, although much
progress has been made by the

experts in respect of development of
oilseeds, the results are not carried
to the fields for the benefit of the
farmers because, according to.
him, oilseeds continue to be accorded
a very low priority even today—IL
underline the words “even today”—-
and, Sir, in this situation, naturally,
the Government needs to tighten up
things in a much better way to give,
the results that are expected.

Now, Sir, the Government has set
up a Licensing Committee, The Licen-
sing procedures had been simplified by
the Janata Government by cutting out
at least one stage. Now the Licensing
Committee of the Cabinet has been
brought in again. What is its record
up till now? 72 applications for licen-
ceg were referred to it and ag many
as ten have been cleared during all
thig period. Is this the way in which:
things are going to be speeded up? My.
friend, Mr. Chattopadhaya, yesterday.
emphasised the need for discipline
and the need for gpeeding up and all
that. If this is the way.things are to
be decided, then, Sir, I wonder what
we can expect. Then there ig the
question of cement price and paper
price. People come tg us and say,
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that even they met the honour-
able Mr. Venkataraman when

he was in
Ministry, he promised to consider the
question of prices in the case of these
items. But no decision has been taken
and nobody knows when a decision
will be taken. Sir, this is the not the
way to run an economy or to
improve an economy. After these re-
marks, Sir, I would like to mention
some of the specific provisions in the
Finance Bill I will not take much time
by mentioning the other things which
have been already said. But I still want
to make a few points which, I hope,
the honourable Minister will be kind
enough to take note of.

Sir, there is the question of section
80-1. Mr. Salve was claiming yester-
day that more production wag needed
and the Finance Minister’s approach
was to see that more production was
achieved. Now, will not Mr. Salve
accept that 80-I will not bring in
new investment because of the restric-
tions it has sought to place on the
benefit of exemption on profits? Sir,
80-J has been talked of in plenty.
Sir, retrospectively amending the
definition of what “capital employed”
is with effect from 1972, will create
complications. What complications
it will create and the unethical part
of it have been pointedly placed before
the House. But Sir, a party which
believes in retrospectively amending
the election laws, which is a matter of
more ethical concern, probably will
not find much difficulty in swallowing
this also.

Sir, the new Finance Bill has dealt
with the HUFs rather, I suppose, in
an unfair manner, There may be some
examples of wrong practices having
been resorted to in the form of partial
partition, But, Sir, T hope that the
Finance Minister will accept that there
are genuine partitions also....(Time
bell rings). And one man may have
taken away a part of the property.
Now, how are you going to realise the

charge of the Industry '
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tax on that? The man may have soid
the house, This will create special pro=
blems.

The hon. Finance Minster has
given some concessions, niggardly con-
cessions, in pensions. In section 16(1),
the definition has been changed to in-
clude pensions for the purpose of ded-
uctions for income tax. But, Sir, this
is to be effective from 1st April, 1981.
It is very interesting situation.
Some things are being given retros-
pective effect ang others are to
be effective later, Sir, I know of one
case—-..I, T. Appellate Tribunal ‘E’
Bench, Bombay, ITA No. 1361/B/76-11,
assessment year 1975-76.. .(Time bell
rings) in that, Mr. S. A. Narialwala
wag given allowance for this pupose
becausa of the interpretation of ‘pen-
sion’ as being some sort of salary. Sir,
this possibility even of some people
having got the benefit will be dcne

away with because of thig new pro..

visions which the hon. Finance Mini-
ster has made.

Then, Sir, about tax on hotels, notice
has been given for the tax to be im-
posed from September 1980, I would

like to submit to the hon. Finance
Minister the fact that tourists from
other countries plan their tours

much in advance—sometimes almost
ten years in advance, and there are
examples where the people who book
their tours, might have committed.

THE VICE-CHAIRMAN (SHR! R.
R. MORARKA): Please conclude,

DR, BHAI MAHAVIR: I will con-
clude within a minute. Those people
have quoted the rates also. Now the
rates are increased. This will adversely
affect the tourist traffic about which
we are all very anxions.

Lastly, Sir, there are certain things
which need to be improved, whick
'fhe Finance Minister may kindly look
into later on. There are sections like
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271(1){c). 271(1)(b), 285, 271(D)

- and 273 whereunder penalties are

- impposed on companies.

As a matter
of fact, the chareholders are not at

- fault, and penalties should be imposed

on the Directors and officers as is done
in similar caseg under the companies

Act.

The last word, Sir, certain percen-

tage should be fixed regarding profits. .

THE VICE-CHAIRMAN (SHRI
R. R. MORARKA): You are leaving no
time for others of your party,

DR. BHAI MAHAVIR: Well, Sir. the

~ sentence [ woulq close with is that the

hon. Finance Minister may think of
providing repending of assessments
during the last eight years by in-
dividuals just ag the Department can

~ reopen them. He may also be permit-

ted to reopen the return and submit
it within eight years. Sometimes, the
man may have 3 case under litigation
and he includes that in the property
but later on he finds the property is
not his, He should be permitted to
make the amendment in that.

I hope the Finance Minister will
consider these things in due course.
Thank you.

' SHRI NAND KISHORE BHATT

(Madhya  Pradesh): Mr. Vice~
Chairman, Sir, the Finance Minister
deserves our grateful thanks for the

.. various measures he hag taken tp con.

- tain inflation, boost up production and
. ereate a climate of confidence on the

i

7

economic front, Sir, it iz now proved
beyvond doubt that the preceding three
years of Janata-Lok Dal rule have put

_ the economy into a disastrous sitva-

tion and the economic environment
has become disturbing which calls for

_ drastic measures backed by a firm
. political will and a determined effort,

to retrieve the economyw. In this effort,
the forthright and candid statements
of the Prime Minister have been well
received in all responsible quarters
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in the country and the Government
has to come forward with positive
action plans to curb the inflationary
trends, ensure distributive jusice and
generate more employment. Tg ensure
speedy economic and social justice,
the problems facing the economy have
to be tackled on a war footing and the
nation has to recognise 5 state of eco-
nomic emergency’.

4 p M.

Mr. Vice-Chairman, Sir. In a
capital scarce and labour intensive
economy optimum utilisation of the
existing productive capacity is a must,
All measures shall have to be taken to
ensure that productive capacity does
not remain idle due to non-availability

of raw materials, power, spares and
transport,
Sir, economic development would

be self-defeating if it does not ensure
equitable distribution of the gaing of
growth. It is necessary to evolve an
appropriate national wage policy par-
ticularly with a view to removing in-
ter and intra industry wage dispari-
ties that distort the present wage
structure in the country.

Sir, it ig necessary to establish indus.
try-wise productivity boards for deve-
loping and implementing industry-
wise productivity plans. These plans
should inter alia indicate industry-wise
nroduction and productivity targets,
existing capacity, reduction in costs
and additional investment to be made
for achieving the desired output. The
cnre gector industries should take a
lead ip this direction. Reduction in
wagt2 of raw materials in general and
those in chort supply or imported in
narticvlar, should be ensureg througl
the application of productivity techni.
qies such as work study, cost reduc
tion, quality control and materialg con
servation. All possible efforts shouls
be made to re-cycle the unavoidabl
"wastes like fiy ash, iron, coal, pape
power, chemicals, ete., to securp ee
nomic utilisation of wastes of othe
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types such as slag in the steel indus-
try which can be used as a raw-mate-
rial for cement industry and molasses
from sugar industry in chemical in-
dustries. Disposal of such wastes
should be brought under regulation.

Energy resources have to bz used
in the most productive mamner and
conservation of energy and other
scarce rescurces should become s¥no-
numoys with nationalism.

Mr, Vice-Chairman  Sir, ideologi-
cal consideration “whether large or
small scale industries” have eroded
distributive justice and created scar-
cities of even essential items. It is
time that battle of semantics is
changed into  process of co_exis-
tence between large and small and
still better large with small. Bcth
for employment generation and for
broadening the industrial base, it is
necessary to create a network of an-
cillary industries particularly around
the areas where seasonal industries
- operate to give round the yea; em-
ployment to labour. Adequate finan-
cial assistance, fiscal incentives and
technical know-how should be pro-
vided to encourage the development
of ancillary industries.

Sir, productivity improvement in
the field of agriculture have far-
reaching consequences in the revi-
val of our economy. Maximum atten-
tion has to be given to ensure the
availability of modern inputs like fer-
tiliser, pesticides, agricultural imple-
ments, power, etc. on the one hand
and reduction in wastages during post
harvest operations on the other. There
is pressing need to develop rural
infra-structure particularly in terms
of approach roads, marketing centres
both for agricultural inputs and out-
puts, transport and commuaications.

From productivity point of view,
educating the farmers in the applica-
tion of modern agricultural technolo-
gy is of urgent importance.
Mr. Vice-Chairman, Sir, the count-
ry has welcomed the  Finance
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Minister’'s announcement in his reply
to the Budget debafe that the Govert-
ment will soon be setting yp a high-
powered committee and that this com-
mittee will take up for scrutiny the
working of all the units in the Public
Sector, unit by unit. I may, however,
point out that such committee will not
be able to do justice to the work
assigned without the cooperation and
involvement of laboyr representatives
who will be able to effectively contri-
bute to the working of this Commitiee
so as to improve the overalf working
and functioning of the public sector
units from their practical experience.
Association of labour representatives
will also facilitate the implementation
of the recommendations of this com=
mittee,

Sir, the poorer sections of our socie-
ty are very much disturbed at the
persistent steep rise in prices of even
essential commodities. The Govern.
ment announced of their decision
to streamline the public distribution
system and to increase the number of
fair price shops by nearly 5 lakh bas
come a5 relief to the consumers. How-
ever, I would urge upon the zovern-
ment to cover the entire country with
a wide net-work of fair price shops
without delay. These fair price shops
will have to be well stocked and be
able to sell articles of daily necessities
and masg consumptlion at subsidised
prices. The benefits of distribution
through the fair price shops must
reach even the poorest in the remotest
parts of the country. The Government
should also take effective steps so that
the concessions announced by the
Finance Minister really benefit the
consumers and that the industry and
trade do not just take it gs a conces-
sion to them and to their people. Sir,
this connection consumerism is an-
other major front which has to be
given all out support and encourage-
ment by the Government. Sir, hon.
Dr. Bhai Mahavir has just mentioned
that we have claimed that we have
controlled the prices. This ig not cor-
rect. We have not claimed that
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prices have been checked. However,
measures have been taken by the
Government, both short-term: and
long-term, to contain the prices.

Sir, it is a matter of serious concern
that increasing number of man-days
.are lost on account of poor industrial
relations. It is my belief that there
shoula be minimum intervention by
law thereby providing increasing
scope for collective bargaining and
thus ensuring healthy industrial re.
lations. Wherever collective bargain_
ing fails, there should be voluntary
arbitration made possible as an exten-
tion of collective bargain process it-
self, The bargaining agent should
be identified through membership
determineqg by the introduction of
check off system. All arbitration
proceedings must be  time-bound
and the awards of arbitration
should not be questioned in any
court including the Supreme Court.
Mr, Vice-Chairman, Sir, whilie
stressing over the neea of industrial
harmony as a sine quo non for higher
production, importance of bonus as
one of the major factors for industrial
harmony can hardly be minimised.
Festival seagon is not far off and al-
ready bonus disputes have started.
Any undue delay in formulating a
comprehensive law on bhonus as pro-
mised is bound to have an adverse
effect on the industrial front. The
Labour Minister’s announcement in
the other House yesterday indicating
promulgation of an ordinance pending
enactment of the law providing for
minimum bonus may be accepted as
an interim measure. The previous
law on bonus was amended to the
exfent of payment of minimuym bonus
year after year. This will not work.
Sir, in fairness to the promises made
and assurance given a comprehensive
Payment of Bonus Act on 5 long_term
basis is the only solution. I hope the
Government will not lose time and set
up a high leve] tri-partite committee
to draw out accepted proposals as the
basis on which the new comprehensive
law can be formulated and the Bill is
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ready for introducing in the Parlia.
ment on a top priority basis,

Mr. Vice-Chairman, Sir, an effective
scheme of workers’ participation in
management as an infegral part of the
20-point economic programme should
be evolved after bi-partite consultationg
and implementation with the conscious
co-operation of Dboth labour and
management. The system of partici-
pative management, if made real and
meaningful, will transform the indus-
trial relationg ana lift them to g new
and higher level, rendering strikes and
lockouts unnecessary.

T

Sir, it is high time that 5 high-level
national committee is set up without
further loss of time to lay down poli-
cies and guidelines for effective func-
tioning of industrial relations machi-
nery. The recent meeting of the
Prime Minister with trade union lea-
aers is a positive step in that direction,
The meeting was convened by the
Labour Minister at the instance of the
Prime Minister to seek workers’ co.
operation for salvaging the deteriorat_
ing economy out of the present vicious
circle of low production and high
prices gnd put the economy back on
the rails. Sir, it is very significant
that in this meeting, the Prime Minis-
ter made it clear that the Government
had absolutely no intention to curb
the rights of workers but reminded
them that they must bé& imbued with a
sense of responsibility fowards the
society. She commended the scheme
of ‘best worker of the month’ in indus-
trial units and similar other incentives
to boost up workers’ morale. She
praiseq the workers who had, by and
large co-operated during difficult sit-
uations and helped to put the economy
on g sound footing. Sir, as we learn
from the press, a similar meeting has
also been fixed by her to meet the
industrialists for the same purpose.
These are welcome measures and are
boung to bring the desired result fo-
wardg improving the economic situa-
tion.
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Mr. Vice-Chairman, Sir, bpefore T
conclude, 1 have a suggestion to make
for the consideration of the Govern-
ment. There should be a national poli..
cy in pespect of training gnd develop-
ment of skills of various kinds in al-
most every sector of our economy,
includaing agriculture. It would be
highly desirable to allocate say, 0.1 to
" 8.5 per cent of the total Plan Outlay fur
this purpose.
 Sir, involvement of educated youth
in nation-building activities is of
paramount importance. Exampleg are
not wanting where youth power has
been geared to contribute to the deve-
lopment of social and economic growth,
In ocur own country, youth power was
harnessed under the leadership of
Mahatmg Gandhi and Pandit Jawahar
Lal Nehpy during the struggle for
national independence. We have our-
selves seen what tremendous force 1t
has proved undeyr the courageoys and
undaunteg leadership of Shri Sanjay
Gandhi, Compulsory training at the
school stage should be introduced
which will go a long way in disciplin
ing and character_building of our com-
ing generation which is a sure guaran-
tee for all-round social and eConomic
progress of the country. Thank you,
Sir. -

SHRI M. KALYANASUNDARAM
(Tamil Nadu): Mr. Vice<Chairman,
Sir, people are watcing the debate thot
is going on both in the other House
and here regarding the Budget. Our
Finance Minister is very optimistic
and be hag gaid. I have read it, that
the economic situation has dramatical-
1y changed for the good since he open-
ed the Budget brief on 18-6-80. And,
in the same breath. he goes on to say

- with configence that the priceg will not
rise further they have reached a pla-
teau ang they are now resting for
some time to come, they do not have
the strength to move further, It is a
welcome coincidence today that while
we were discussing the Finance Bill. a
Calling Attention Motion was also
moved, and that too by some of the
Members belonging to the ruling
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Party. The discussion on that reveal-
ed that prices have not sicpped
or halted but that they are keep-
ing up their speed. What will the
people thing outside? It is not
enough to listen to economic experis
or industrialists or high-placed people.
We must listen to the murmur of the
workers, the peasants, thé miadle-class,
The Government of India themselves
are the biggest employers. They have
more than three and a half million peo-
ple undey them. Then there are State
Government employees the local admi-
nistration employees and there are
wage-earners in public sector and othey
organisations. What do they think?
What do the housewives think? Do
they believe the Finance Minister that
prices have haltea? Even if the prices
have halted at thig level where is the
relief? See that the prices are brought
down to the level that existed, at least,
before this Government took over
power. During the past four or five
months the prices have shot yp. Even
after presenting the Budget the prices
have gone up. Edible_oils, which were
selling at Rs. 19 or Rs. 19.50, when the
Minister said that their price has gone
down, now the price has gone up to
Rs. 22. The price of sugar when the
Minister said it was Rs. 7.50, now it is
Rs. 9.50. I dn not want fo take the
time of the House by giving more de-
tails. The Minister may know more
than what [ know, glthough he may

not admit it. Sir, now prices are
shooting up. Same is the case with
inflation. A short while ago Mr.

Bhupesh Gupta said that it is more
than 30 per cent. It is bound to in-
crease.  Blackmarketing, smuggling,
hoarding corruption, all these things
are there. Fiven during the Question
Hour several issues were raised regard.

"ing corruption. These evils are spread-

ing very fast. Is it not the duty of the

"Government to give protection to the

people? Democracy is an instrument
to protect the toiling people, the majo-
rity of the people, arid then only it is
real democracv. People expect the
Government to protect their standerd
of life 55 much as they expect the Gov-
ernment to protect them in the case of
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attack on women or atrocities on
weaker sections, like the Harijans
or as the religious and linguistic
minorities expect the Government to
protect them, the same way the toiling
people, the workers and the peasants
whp are the real producers of our
national wealth, expect our democracy,
our government, to come to their res.
cue when their standard of life is at-
tacked, when their kitchen is attacked,
when their belly is attacked, when the
labour power is attacked,

What is the position? Perhaps, this
House is discussing the Finance Bill for
the 28th time. Sometime we had the
pleasure of discussing it more than
once. But what is the improvement?
What are the new steps that our Fin-
ance Minister proposes to take? He is
a very efficient person, I must say, I
have known him for a long time. Our
relationship starteq in jail. In 1942.
we were fogether., Tamil Naduy will
certainly remember him for long for
what he has done as the Minister of
Industries. But he is a very shrewd
man. He knows how to tackle his
position. When I criticise him, it is
not against him; it is against the Gov-
ernment polities. But he is also aware
that many times, some of his predeces-
sors were made the scapegoat for the
failure of the Government policies.
But I have confidence in Mr. Venka-
faraman and I think he will not allow
himself to be made a scapegoat.

Now_ what are the steps he is going
to take? He is keeping it 3 secret. Of
course the modug operandi need not
be fold. But we should know as to
what steps he is going to take to curb
black money, to curb smuggling, to curb
hearding, to prevent corruption, to
bring down the prices and to create
more employment opportunities,

Go through the Budget, it is a very
nicely-written document, very pleas-
ing. But it conceals many more
things than what it reveals. That is
my point.

Iet me now make some suggestions
to protect at least the Covernment
TmTasman tnfn in service and pen.
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sioners. Sir, their willing co-operation
is necessary. FEven this morning some
hon. Members said here about the
demonstration by college professors
who have assembled here from all over
the country. The Central Government
employees are the worst treated cnes
in the matter of wages. Although
there have beep three pay commissions
in the past 33 years, only one pay com-
missgion, that is, the First Pay Commis.
sion—thanks to presence of people
like N. M. Joshi—really achieved
something. The Second and the Third
Pay Commissions took away what war
given in principle, not in quantum of
money  money might have increased
but other privileges have been taken
away. Not that the employees are
enamoured of another Fourth Pay
Commission they want bilateral settle-
ment and negotiation through bilateral
talks. There is urgent need for wage
revision. They want parity with other
public sector undertakings in the mat-
ter of wages and other privileges.
This is an yrgent matter which cannot
be delayed. 1 would appeal to the
Pinance Minister to look into it expe-
ditiously.

Secondly, let us not forget those who
served the Government. Serving the
Government in free India means serv-
ing the nation. That is the spiril in
which we should treat them. Al] those
who retire the pensioners are a forgot-
ten lot. The pension scheme has under-
gone several changes. Those who
have retireq are forgotten. Among
thetn, those who are still fortunate en-
ough to survive, or their widows who
are fortunate enough to survive, are
getting nothing. At least in the case of
the pensioners, who have served the
Government in Class III ang Class IV
posts, the pension should be reviewed.
In regarg to those who do not get pen-
sion. at least. art advante amount
should be given by way of pension sO
that they would be able to spend their
retired life peacefully.

Then, I come to the next point. The
Finance Minister has said that he
would take steps to curb black money.
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Several committees appointed by the
Government in the past have held that
the menace of black money...

THE VICE-CHAIRMAN (SHRI! R. R.
MORARKA): Mr. Kalyanasundaram,
how long are you going to speak?

SHRI M. KALYANASUNDARAM:
My party has seventeen minutes, [
will take all the seventeen minutes.

THE VICE-CHAIRMAN (SHRI R. RR.
MORARKA). Mr. Bhupesh Gupta also
wants to speak in the Third Reading.

SHRI M. KALYANASUNDARAM:
He will gpeak in the Third Reading.

THE VICE-CHAIRMAN (SHRI R. R.
‘MORARKA): I think, this time in-
cludes Third Reading also.

SHRI M. KALYANASUNDARAM:
No I do not think so. Please give
me some more time. I come from a
State tp which, my friend who is sitting
opposite, the hon. Finance Minister,
also belongs. I have to deal with
some more points. Now let me deal
with the steps to be taken for curbing
black money. We have this menace of
black money. Of course. theie may
be differences of opinion in regard to
its quantum. But all these things ke
black money, hoarding, smuggling and
so on operate like 5 parallel economy.
The Finance Minister may propose.
But it is thogse forces which aispose.
Hence, the Finance Minister should be
careful and vigilant. He has rightly
said that the voluntary disclosure
scheme has not proved useful. I think,
this is what he said. He is looking at
me. Perhaps, he may disagree with
me now. It ig open to him. But 1
woulg say that the voluntary disclo_
sure scheme ig only a reward for the
economic offenders. You put more
white money into their hands. Such
a think should not be done.

Now, money becomes due for re-
payment, I think, under the National
Defence Bond Scheme, that is, the
‘Gold Bond Scheme, This was intro-
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auced in 1965. I think, it is due for

payment in October, 1980. What is
the attitude? What is the patriotie
job these chaps have done? Many of
them  brought gold with foreign

markings and tendered them before the
Reserve Bank of Indiz and ohtained
the bonas. Do they deserve gsuch a
treatment that you would repay them
the value of the gold? The Finance
Minister  wants to curhb infla-
tion. What was the price of goid in
1965? What is the price of gold now?
How many times it has increased?
Will you not be guilty of putting
more money into the hands of these
people? For what purpose? These nre
matters in regard to which we have
seen as to how steps taken in ihe
past have not yielded any good, any
results? If they want to please both,
they will not succeed. This is the
warning I would like to give. It has
been said that demonetisation is uan-
workable and impracticable. This was
recommended as early as in 1970 by
a commiftee, But this wag rejeclea.
Even in the other House, the Finance
Minister has said that this is unwork.
able. We should know what practical
steps he is going to take. ...

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): What
is your suggestion?

SHRI
For curbing inflation or for
black money?

M. KALYANASUNDARAWM:
curhing

SHRI R, VENKATARAMAN:; For
curbing black money.

SHRI M. KALYANASUNDARAM:
Why not demonetisation? What s
wrong about it? Demorietisation, try
that. And smuggling must also be
prevented. Smugglers all zlong the
coastal line are freely smuggling.
Smuggling black money is an interna-
tional phenomenon. It is not confined

to a particular nation. Smuggling.
corruption, black money, all these
things are an international pheno-

menon. Our economy is linked with
such countries like West Germany,

«
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America, Britain and France also. So,
our people are indulging in these zcti.
vities. Strong action 1is, therefore,
necessary to curb these things.

Another important point is about
concessions To industries. I have uLoO
time to go into details. He has shown
some concessions for the lower income
groups, that is, by raising the exemp-
tion limit of income tax from Rs. 10,000
to Rs. 12,000. I welcome that but
there is a problem in it. There ars
some sections of workers middle class
employees, whose income is not stable.
In some years it may be slightly more
than Rs. 13,000 and if he gets Rs. 13,000
in one year, he has to pay income tax
on Rs. 5000/- it starts like that. These
are the workers, especially working in
ports and docks, in defence indusiries,
ete. There they may not get sufficient
income for three years. Even normal
wages they do not get. If they get
work, they get work for 21 davs only
So, in one year if he gets Rs. 13,000,
he has to shell out income tax on
Rs. 5000. Such marginal cases must
be reconciled. There is room for that.

SHRI N. K. P. SALVE (Maharash-
tra): What is jt? What is the tax on
Rs. 13,0007

SHRI M. KALYANASUNDARAM:
If 5 dock worker or a port worker gets
Rs, 13,000 in a year, he has to pay tax
on Rs, 5000 because then he has to cal-
culate from Rs. 8000.

SHRI N. K. P. SALVE; That is all
right.

SHRI M. KALYANASUNDARAM:
The actual exemption 1limit is Rs. §000.
It ig all right for those categories whose
jncome is stable, beyond Rs. 13,000,
but those groups whose income is not
so stable, will be put to difficulties.
(Time bel] rings). One more point.

THp VICE-CHAIRMAN (SHRI R. R.

"MORARKA): You have already
taken 19 minutes.
SHRI M. KALYANASUNDARAM:

Sir, one more important point. About
the problem of these peasants in
Tamil Nadu, Maharashtra, you must
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have heard gll these things. When
the Government gives concessiong to
industries, gives them soft loan facili-
ties, what is the crime committed by
these peasants? These peasants are
confined mostly"to non-delta areas.
With their own investment they have
not been getting a remunerative price
for the past ten to fifteen years. They
are exploifed sucked, by people like
sugay factory owners, textila mill
owners, etc. Those peasants gre not
able. to reply the debts. The Govern~
ment of Tamil Naduy has made certair
proposals. It is not 5 political issue.
Even Maharashira has done it. Mr.
Antulay, who hag gone there, has made
recommendations a few days ago-
What is going on in Karnataka? So,
it is not g5 political issue. It is a
genuine grievance, especially in Tamil
Naduy, of the peasants que to the neg-
lect of their agro and other problems.

One mere point.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): No, please. I am sorry.

SHRI M. KALYANASUNDARAM:
Regarding financial relations between
the States and the Centre....

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): No, please. I am very
SOTTY.

SHRI M. KALYANASUNDARAM:
Give me one minute more. I am very
sorry to trouble you. Give me just
one minute.

There is disparity in the matter of
development in the past ten fo fifteen
years among States, between State and
State. Sir, I do not want to enter inte
the question of political relations bet-
ween the Centre and the States, that
will be dealt with separately and the
Finance Minister is not the person to
whom I can address that problem.
Even the Seventh Finance Commission
has establisheg that there is disparity
between State and State in the alloca-
tion of Plan expenditure. They have
given the figures. It convinces that the
difference between the highest-spending
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State and the lowest-spending State
has increased from Rs. 77 to Rs. 182
between 1961—64 and 1974—77. What
does it show? They do not have much
scope for resources. If the Finance
Minister examines the tax revenues of
al] the States, these remain constant
between 30 and 33 per cent of the total
tax revenues both of the Centre and
the States. The State Governments’
demand for more resources must be
considered sympathetically. Only if
the States are strong can the nation’s
integrity be preserved. I appeal to the
Finance Minister who comes from
Madras city and from Tamil Nadu
State—tc. which 1 also belong—to con-
sider these things sympathetically.

SHRI MURASOLI MARAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, 1 rise
1o support the Finance Bill. According
to me, this year’s budget produced by
Thiru, RV, perhaps for the first time
in the history of post-Independence
India, gives reliefs and incentives to
almost all sectiong of the society, The
middle class—the dumb section of our
society—has received a fair deal. They
will have more moeney in their hands.
It gives a powerful boost to savings
and investment. It provides fillip to
production and export. Sir, I just want
io read what The Times of London has
said about this budget. It is dated the
19th June, 1980, and I quote:

“In jts budget announced today,
the Gandhi Government tcok step to
revitalise the flagging Indian eco-
nomy, to encourage business growth
and to help the masses of ordinary
people suffering the effects of a 20
per cent inflation rate”,

At another place, it has said—and I
guote:

“Given the condition of the Indian
economy and the rates of inflation the
budget can be seen in the first place
as a fire fighting operation”.

This is the view of The Times paper
of London. Tt has stated that this
budget is a fire-fighting operation due
to the fact that the economy was set
on fire by the wrong policies of the
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yrevious regimes. Especially we should
look at the budget and the Finance Bill
in the context of the surroundings in
which it was created. We had an ex-
traordinarily bad year. Last year was
very bad, The GDP had declined by
3 per cent, farm produce by 10 per
cent and the wholesale price index had
shot up by 20 per cent. In this situa-
tion, the Hon. Finance Minister has
reduced the budgetary gap of Rs. 2,700
by 50 per cent, which is well founded.
Again, the hon’ble Thiru RV has made
a bold departure from the conventional
lines. Usually when tackling inflation,
{he normaj] practice is to impese more
taxes so as to reduce the liquidity. But,
here, on the contrary he has adopted
unconventional methods to tackle in-
flation. Perhaps the only conventional
method is the tax on interest. That is
why 1 would say that the budget is
bold, pragmatic, pesitive and innova-
tive.

I would congratulate the hon’ble Fin-
ance Minister for raising the exemp-
tion limi{ of income tax to Rs. 12000.
I would further congratulate him for
reducing the maximum marginal rate
of tax from 72 per cent to 66 per cent.
In fact, India is one of the highest
taxed nations in the world, because our
lax burden is equivalent to 20 per cent
of the national income.

Then, Sir, the entire budget is based
on the philosophy that by increasing
economic gctivity of the nation, we can
get more revenues by lowering the rate
of taxation. That is what I think is the
philosophy on which his budget pro-
posals are based. It is not that every
dose of taxation increases revenue.
Some studies have been made. TFor
example, one per cent more taxation
which would bring down industrial out-
put by three per cent will Tncrease tax
revenue by only Rs. 550 crores. Oun
the other hand, if there is a one per
cent reduction in the taxation and if it
could boost up industrial growth to
eight per cent, then, Sir, the revenue
increase is by Rs. 770 crores. That is
why, 8ir, the hon. Minister has reduced
the rates of taxation, the idea being
that we should revitalise, we should in-
crease the economic activity. That i
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why it is needless to say that all-out
eftorts should be made to increase pro-
duction, particularly, preduction of

basic goods.

Sir, the hon. Minister has reduced
excise duly on artical used by the
common man. He has undone what Mr.
Charan Singh has done: the harm has
been removed. But, at the same time,
the special excise duty which was in-
troduced in 1978 on a temporary basis
has been given permanence. Sir, in
the industrially advanced nations of
the East and the West, the relative pro-
portion of direct taxes to indirect taxes
is 80:20, that is, 80 per cent would be
direct taxes and indirect taxes would
be 2¢ per cent. But here the reverse
is true because the goed part of the in-
flationary upsurge is due to cost push
and also due to the tax push <haracter.
Taxaticnr also is one of the reasons
for the increase in prices. A person
spending about Rs. 100 per month at
the 1973-74 prices on consumption pays
about 45.16 per cent ¢f that amount
by way of indirect taxes for the goods
he buys.

Sir, the National Council of Applied
Economic Research has made a study
of what is the content of excise duty
in the ex-factory prices of a few com-
modities between 1972-73 and 1975-76.
According to that survey, Sir, in the
ex-factory price of steel, excise duty
content alone is 23.9 to 32.5 per centf.
In aluminium the excise duty content
is 46.2 to 77.5 per cent; in cement,
13.1 to 30.7 per cent; in truck tyres
(rayon), 56.4 to 60.6 per cent. That is
why, Sir, we shoulg see how far we
can reduce the excise dufies on com-
modities. It may be difficult to reduce
drastically the income from indirect
taxes, but I would appeal to the hon.
Minister that what is required is reform
and overhaul of indirect taxes. I would
also suggest that a careful selection
should be made of items to give relief
to the pocr people.

Sir, much has been said about sec-
tion 80J and new section 80-I. Big
Business is making a fuss about it all
over India. Sir, tax holiday has been
on . the Statute Book since 1949, At
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that t{ime definition of ‘“capital em-
ployed” was not laid down in the
Income-tax Act but was left to the.

rules. At that point of time, that is,.
after 1949 and until 1968, ~capital,
employed” did not include porrowings.
It was very clearily laid down in the .
rules but then came 1968 when the
rules were amended to redefine “capital:
employed” to include borrowings.
Again, Sir, in the year 1971-72 it was .
reversed. It was reversed for two
reasons. Yesterday, Mr. Salve quoted
the Budget Speech of Mr. Chavan but,
at the same time, he disputed the re-
mark of the Finance Minister “We got .
the approval eof Parliament.” He ques-.
tioned it~—I do not know why—but he
himself had quoted from the speech of
the then Finance Minister, Mr. Chavan.
Mr. Chavan has clearly stated the
reasons. The first reason is that the
Government felt no justification for it
as the interest paid on them was al-
lowed as deduction in computing the
taxable income, And the secend reason
is that the debentures on long-term
borrowings do not represent risk capi-
tal. So Mr. Chavan said, “It was out of
generosity we allowed it and now we
are going back oun it”. I do not know
whether it was due to generosity or’
the Government at that time had been
sleeping. But then the rules were
amended. But the courts struck down
the rules saying they were ultra vires
of Act. So I do not know why people
are finding fault with this new provi-
sion. Sir, what is being done is to
clarify the position and reconcile the
Rules with the Act. Yesterday, WMr.
Salve said—I quote: “Either Mr.
Chavan was not cerrect or Mr. Ven-
kataraman is not correct. Both of them
I am sure, on the face of the things,
cannot be correct.” Sir, I beg to differ
with him. Mr. Chavan was right in
1971.72. Later, he proved to be wrong
because of it having been struck down
by the court rulings. Now what Mr.
R. V. has done is to make Mr. Chavan
right by stipulating it in the Act itself.
New he has made Mr. Chavan right. I
would say to Mr. Salve, that Mr.
Chavan was correct ang Mr. R. V. is
also correct and therefore both of them
are correct. I do not know about the
retrospective effect. Much has been
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said about it. But I know the experi-
ence in Tamil Nadu. In Tamil Nadu
people have paid taxes under protest.
I am told in the other States it is not
so. I do not know about the situation
there. In fact, if only the Ministry
had applied its mind and incorporated
it in the Act, none of the controversies
would have arisen. But anyhow I ap-
preciate the attitude of the hon. Minis-
ter. He has plugged the locphole. The
legislative intention at that point of
time was very clear. So I would con-
gratulate the hon. Minister because he
is sticking to his guns—and I would
appreciate that.

Another thing, regarding the tax
holiday, the base has been shifted from
capital to profits. Under the new scheme
the income eligible for tax holiday
will be computed as a percentage of
profits instead of capital. Here also
there is a lot of opposition from the
big business houses. I do not know
the reason. 8ir, recently, I have read
an article in the Economic and Politi-
cal Weekly. It is a very goed article,
They have gone into the matter. Ac-
eording to that study, they have as-
sumed that the so-called capital—in-
tensive industry starts making profits
about 13 to 2 years after. They have
made the calculations based on 2 years,
although mostly it is 1} years. Secondly
the Reserve Bank of India Has made
an elaborate gtudy for company fin-
ances and has shown that in many of
the industries the gross profit is
about 30 per cent. At that time the
period was not raised to eight years;
at that time it was seven yvears, when
this study was made. So they have
made two assumptions. An industry
will be making a profit within two
years and the rate of profit will be 30
per cent. If you compare the present
scheme whose base has been shifted
to profit "with the cld scheme whose
base was capital, the difference is only
1.5 per cent of points. Now the Finance
Minister has jncreased the period of
Tax Holiday to eight years. That
means, if we compare this scheme with
the old scheme, the difference is only
negligible. [ do not know why people
are making a lof of ncise regarding
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this. The benefits have not been dilut-
ed. In fact, some capital-intensive
industries, if they feel any problem,
can tomorrow come to the Minister
for some Excise duty concessions. But
instead I do not know why they are
completely attacking the present pro-
posal. The Dandekar Committee has
recently produced its report preferr-
ing a move like this. Because of the
present scheme, the bias in the capital
intensive industry has been removed.
I support this move. Moreover, in the
early years of planning we needed
about 3.5 units of capital to get one
unit of cutput. Now the capital-out-

‘put ratio 1s 6:1. That is why, Sir, I

would appreciate it. We should har-
ness the technical and entrepreneurial
skill to reduce this.

Regarding the convertibility clause,
the financial institutions are not al-
lowed now to take more than 40 per
cent of the share capital. They can
opt for securing only 40 per cent of the
share capital. I think, Sir, it is a good
meve. In fact, when Dutt Commitiee
came forward with the suggestion that
the financial institutions should acquire
the share capital, I was one of the per-
sons who supported it. At that time
we thought that the financial institu-
tions would be there as watch-dogs of
the funds provided. But what hap-
pened? In fact, if you look at it, the
IDBI is financing those industries. And
if yeu look at the picture of the top
18 houses, you will find that they are
getting a lion’s share of the funds pro-
vided so that the small units are not
taken care of. Now the total sanctions
of the IDBI has exceeded a thousand.
crore mark. The amount handied b»v
the 1DBI is much more than the bud-
geted amount of certain States. What
happens? They have no responsibility.
In the name of autonomy they are free
and its Chairman conirols the entire
lendings. We have abolished the privy
purses. We have abolished the maha-
rajas, and a maharaja of the Air-India
is there s a symbol. But here in India
we have created new maharajas in
the heads of the IDBI and other insti-
tutions, and specially the Chairman of
the IDBI is the leader of the financial
institutions. He presides over the
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inter-institutional meetings of the LIC,
the UTI, the IFC and cther things.
What are they doing? Even while they
are doing their jobs, they are seeking
berths after retirement. If you go into
the directorships of many of the com-
panies, you can see the retired officials
and their friends are found on the
boards of directors of the assisted com-
panies. They have beceme a colossus.
We should have some control because
they should not, in the name of ac-
quiring shares, resort to back-door na-
tionalisation. If you want to nation-
alise an industry, the President would
issue an ordinance or in Parliament we
sheuld pass a Bil. What was going
on was that these financial institutions
reople were adopting techniques of
back-door nationalisation which is not
the policy of the elected Government.
Therefore, I would say that the powers
of these people should be curbed in
the sense that they shculd be made ac-
countable to Parliament.

SHRI B. N. BANERJEE (Nomi-
nated): Sir, we haqd discussion on the
General Budget, we had discussion on
the Appropriation Bill and we had dis~
cussion on the price-rise. Sir, we have
come to the last leg of the financial
business before Parliament, ard this
is the Finance Bill. I propose to res-
trict my observations enly to the
Finance Bill proper, and the theme I
am speaking will be the Finance Bill
and the common man.

SHRI KALPNATH RAI (Uttar Pra-
desh): Very good.

SHRI B. N. BANERJEE: Sir, on the
18th of June when the Finance Minis-
ter rose in the Lok Sabha to present
his Budget, there was general appre-
hension in the country that he would
administer a very heavy dose of taxa-
tion. But when the Finance Minister
turned to Part B of his speech which
dezl's with the taxation proposals,
there was a general sigh of relief, and
everybody in the country excluding
perhaps the most die-hard pessimists,
congratulated the Finance Minister for
the deft manner in which he formulat-
ed his taxation proposals which came
definitely as a relief to the middle-class
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men, the industrial workers and all
the other fixed-income group pecple.
It may nof possibly be too much—I
am not saying what happened after
the Budget—if it is said that no Fin-
ance Minister during the recent years
did so much particularly in respect of
indirect taxation so far as the middle-
class persons are concerned. Sir, the
Finance Minister’s announcement in
the Lok Sabha that the exemption limit
for tax on personal income would be
raised from Rs. 10,000 to Rs. 12,000 was
greeted with loud cheers from all sec-
tions of the House. And it was also
received with cheers outside Parlia-
ment. Also another announcement
bringing down the surcharge frem 20
per cent to 10 per cent was greeted
with cheers. Sir, I do not know what
prompted Shri Charan Singh to raise
the surcharge to 20 per cent. So, these
two things were greeted by everybody.
Sir, if one remembers that a salaried
person gets a standard deduction of 20
per cent and also g 100 per cent deduc-
tion up to Rs. 5,000 and at a little
reduced rate for the subsequent contri-
bution which he makes towards provi-
dent fund and life insurance, it will
be realised that the cumulative effect
of all this is that a salaried employee
who receives a salary of Rs. 1,300 to
Rs, 1,400 per month which, judged by
the general standard of income in
India, is considered to be a fairly res-
pectable salary, will not have to pay
any income-tax. If he pays at least
Rs. 150, which he does, by way of pro-
vident fund confribution per month, or
by way of insurance premia or bhoth
together, then he does not pay a single
paisa on account of income-tax. Sir,
after all, why not a person who earns
Rs. 1,500 or so per month pay a small
part—] should say, a very small part
— of his salary as income-tax? Why
should he be denied the satisfaction
of at least contributing his mite for
raising resources for the general de-
velopment of the nation? Sir, most of
us last year were surprised when the
then Deputy Prime Minister and Fin-
ance Minister, Shri Charan Singh, made
an amendment under section 80C of
the Income-tax Act. This section, as
yoeu know, enables some deductions to
be made on account of long-term sav-
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ings. It is good that the Finance
Minister, Mr. Venkataraman, has res-
tored this particular provision to the
pre-1979 level. Sir, this will give a lot
of relief to the middle class and salari-
ed employees and it will also encour-
age long-term savings.

Sir, on the 31st March we raised the
question about standard deduction for
pensioners in the House. The Finance
Minister gaid. “It is under considera-
tion.” Sir, I happen to be a pensioner,
and the pensioners are very happy that
the Finance Minister has understood
the hardship of the pensioners and has
agreed to grant the standard deduction
to the pensioners also. Sir, in fact,
some of the Inceme-tax Appellate Tri-
bunals said that the pensioners were
entitled to this benefit. But some cir-
cular—these circulars cause the diffi-
culty—issued by the Board of Direct
Taxes to the Income-tax Officers pre-
vented the pensioners from getting this
relief. Qir, since he has given this
relief, T would not further dwell on the
subject. I would touch one very small
matter which concerns Members of
Parliament. As you know, under the
Constitution a Member of Parliament
is entitled to a salary as may be pro-
vided by Parliament by law.
That is the constitutional provision.
Under the Members of Parliament
(Salaries and Allowances) Act, Mem-
bers are entitled to a salary of Rs.
500/- per wmonth. The phraseology
both in the Constitution and also in
the Salaries and Allowances Act is
the same. The term used is ‘salary’.
If that is so, I should think that the
hon. Finance Minister should have
no difficulty in assuring us that so
far as the salary of the Members of
Parliament is concerned, this standarg
deduction of 20 per centis gvailable. I
hope he will not be misled by the
advice given by his officers there.
The history of this can be traced to
late Mr. C. C. Desai. Originally,
when the Salaries and Allowances
Act came into operation, the Lok
Sabha Secretariat was deducting in-
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come tax from the Member’s ‘salary’.
The reason was that this was salary
and therefore this was done. ‘Salary’
does not always mean master and
servant. In both the Actg the word
used is ‘salary’, Mr. C.C. Desai said
you cannot make any deduction.
Somehow a circular came again is-
sued by the Board of Direct Taxes,
called the Central Board of Revenue
then describing it as “other in-
come”. Whatever it may be, after
the Finance Minister proposed revi-
sion of two clauses “in respect of
expenditure incidental to the employ-
ment of the assessee” and “derived
from such emplovment”, in clause (i)
of section 16 of the Act there should
be no difficulty for the Finance Minis_
ter to assure us on the floor of the
House itself that this standard deduc-
tion is also available in appropriate
cases to the Members of Parliament.
The history of this standard deduction
is that it was given to compensate
for transport expenditure and things
like that for coming to office and go-
ing back, Even if you give this 20
per cent deduction to Members of
Parliament, it will come to Rs. 1200/-
a year. Memberg of Parliament
spend much more than that, even if
they come by scooter every day from
their houses to the Parliament House
and go back in the same way. There
should be no difficulty for the Finance
Minister to give us this assurance.

The Finance Minister has apprecia-

ted that owing to the steep
rise in prices of assets some
concession should be given

under the Wealth Tax Act and accor-
dingly he felt that the exemption
limit upto Rs. 1 lakh needed a revi-
sion upto 1.5 lakhs. My point is
that if rise in prices of the assets is
the reason of the Finance Minister
in giving this concession, it would be
more rational that the exemption
limit should be raised to Rs. 2 lakhs.
If you go by oprinciple and if
you calculate the rise in  prices
of assets, T would say that even Rs.
2 lakhs will not be sufficient. But I
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will be satisfied if it is made Rs. 2
lakhs. This is a suggestion for the
next budget.

SHRI MURASOLI MARAN; What
about Estate duty?

SHRI B. N. BANERJEE: I will
refer to it. In the beginning 1 said
I would confine myself to the Finance
Bill.

You will nodoubt remember that in
the Gift Tax Act enacted in 1954 or
1956, the exemption limit for gifts
made by spouse, that is, by husband to
wife or by wife to husband, but gene-
rally by husband to wife, was Rs. 1
lakh for the whole life time. For
some reason or other, it was later on
reduced to Rs. 50,000/~ If in 1954 or
1856 the expmption limit was Rs. 1
lakh, why not raise this limit when it
is admitted by every body that there
is a fall in the value of rupee. What
is this exemption? It ig for a gift
which the husband makes to his wife
for her provision. Is this amount of
Rs. 50,000/-sufficient for her whole
life?  This is not fair. So, he has
fo think alsg on this point.

5 P.M.

Then Sjr, the third thing is  this.
Two years back, we were told in this
House—probably by Mr. Patel-—that
the exemption limit in the case of
Estate Duty was fifty thousand rupees
and that it would be raised to one
lakh. Two years have passed now
and nothing has been done. The ways
of the Government—I am not saying
whether of this Government or some
other Government—are very peculiar.
When any report makes any recom-
mendation about some relief or even
if the Government itself makeg an
assurance on the floor of the House,
it takes years and years to give
that relief. But if you say that
a Committee has made a recommen-
dation for enhancing income tax or
such and such a Committee has re-
commended an enhancement in this
or that rate of tax, then, Sir, even
without waiting for the final report
of that committee, they immediately
come to the House for imposing that
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tax. This is the way of every Gov-
ernment. That this Government seems
to be wedded to action and, there-
fore, I would expect that true to
their  action-oriented policy, they
would not waste any time in imple-
menting the suggestion of raising the
limit from fifty thousand to  One
lakh rupees.

Now, Sir, I may refer to the in-
direct taxes. On customs duty, Sir,
1 will have to say one thing. The
Minister has made changes in  the
Baggage rules. 1 congratulate him.
If you know the hardship that was
caused to the passengers previously
because of the cumbersome and time-
consuming procedures and by the liti-
gation and fines, efc., you will see
thaot it was too much. For any passen-
ger, the Finance Minister has now
proposed that he can bring goods up
to one thousand from abroad free of
duty. For next two thousand rupees,
there is a duty of 150 per cent and
beyond three thousand and above,
the duty is 350 per cent. If somebody
wants to waste his money and pay
the duty, then let him bring beyond
three thousand rupees’ worth of arti-
cles. In this process, Sir the Fin-
ance Minister expects Rs. 20 crores
or sgo a year. But thereis one point in
this which causes real difficulty to
the tourists, particularly to the Indian
citizens working abroad and coming
to India on a holiday or for seceing
their! relations, etc. Our embassies
abroad—1I think you have also had
experience of visits outside the coun-
try——and our consulates dgo not keep
any information on this subject and
when somebody asks them as to what
our baggage regulations are or what
the import regulations are, they al-
ways give the wrong  information.
Therefore, Sir, T have got a suggestion
to make to the honourable Finance
Minister and it is very easy to imple-
ment it. Why should he not see
that they make small pamphlets in
a non-technical language indicating
that these are the baggage rules and
give them in gufficient numbers to
our embassies and consulates? He
should also give them t, the airlines
particularly to our national airline,
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Air-India, so that any tourist, when
he wants to krow what the rules are
in this regard, can be given this; this
bamphlet can be handed over to him.
Sir, thigs suggestion is very easy to
implement,

Now, Sir, I come to the other forms
©0f indirect taxation and it is about
the Excise Duty. Sir, he has given
a number of concessions and I need
not go into the details. I would
mention only about one thing. As
you know, in respect of a number of
items, akout 70 Or so, clearance free

of duty was permissible up to five
lakhs and beyond five lakhs, up to
15 lakhs at the normal duty. For

the small_scale industries and for the
smal]l manufacturers, the duty was at
a rparticular rate, The Finance Minis-
ter has done very well to say that

for clearance above five lakhg and up
to 15 lakhs.

[The Vice-Chairman (Shri Dinesh
Goswami) in the chair.]

The duty will not be at the appli-
cable rate byt it will be at 75 rer
cent of that and this he has gaid in his
Budget speech, He has said that if
he has to check concentration of eco-

nomic power, he will have
to do something more for
the small-scale industries, Sir,
my  submission tg the Finance

Minister on this subject would be to
raise the limit of free clearance for the
small-scale people from Rs. 5 lakhs to
Rs. 75 lakhs, and for clearance ahove
Rs. 7.5 lakhs upto 15 lakhs the duty
should not he three-fourths as it ig
now proposed by the Finance Minister
but it should be half of the normal
duty. Even then there will not be
sufficient sacrifice of revenue. But this
will give a lot of impetus to the
small-scale people.

Sir, T should not fail to mention
the other benefits which the Finance
Minister has given to small manufac-
turers of goods falling under residuary
item 68 of the Central Excise Tariff.
In the last YVears Budget, without any
thyme op reason, the quantum of
duty-free allowance was reduced by
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Chaudhury Charap Singh from Rs.
30 lakhs to Rs. 15 lakhs and this cau-
sed a lot of hardship t5 small manu-
facturers. It ig gratifying to note
that the hon. Finance Minister has
removed this hardship and provided
complete exemption for clearance up
to Rs. 30 lakhs per annum.

Sir, one more word and I have
done. The hon. Finance Minister
has given several excise duty con-
cessions and he expected in his Budget
Speech that these benefits will be
passed on to the actual consumers.
Now, Sir, what 15 the actual expe-
rience? The experience has shown,
and the Finance Minister has also ad-
mitted in the other House, that these
benefits are not being passed on to
the actual consumers. He has made
an appeal to traders. Sir, I am af-
raid hig advice and appeal to the tra-
ders wil] hardly bear any fruit. The
traders believe only in their personal
profits. Sir, the Finance Minister
has to act with a very strong hand
and deal with the class of persons who
are responsible for the rising price.
Sir, for this hg has enough powers
under the laws of the land. And I
am pretty sure that the measures
which the Finance Minister takes for
the purpose of curbing this price rise
will not only have the support of
both Houses of Parliament, put possi-
bly from all sides of the House and
also of the entire country.  Sir, the
electorate returned the ruling party
in the last parliamentary election and
in the recent State Assembly elections
with an overwhelming majority. So
the electorate have every reason to
hope and expect that the Government
will successfully control this inflation-
ary trend and check the rising prices.
As we all know, Sir this was one of
the main planks of the election mani-
festy of the ruling party. Sir, I
know that it mav be difficult to re-
duce prices, but there is no reason
why the Government should not at
least succeed in stabilising the prices.
It you cannot even stabilise the pre-
sent state now and if you allow price
rise further and then say, ‘we are
stabilising’ by that time the whole
mischief is already done, Sir, how
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the Government should check the
prices it is the concern and duty of
the Government. Sir, the pzople of
the country, are only interested in
the result.

With these observations, Sir, I
support the Finance Bill.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Kalp Nath
Rai. You have got only 15 minutes.

Y ®FT A T HRIOT
IravTEFa wglew, faa gd S S
wEAg @ gega frar 8, § ou%
wag & fad @sr gAr § 1 AET-
Wiy STAgieRd "Agved, ATy faw
el ST d 9 g9 gEqa fEar gaan
qR AW F WA 9T GAR Fv A
T @R W ¥ FEr 49T T GO
gt F et ¥ o w27 5 ag awe
9 AT AT VLT TEA ATAT I
2 1w N Fo WS FTRW AN
g5 & dfwq o oww ¥ E faw
Fat & gW GERS W@l g | Sar
gIET A G & BT W TR
= T § 9 aF & TR A
sax fad 450 =g TIGT TAXT HIF
fear a1 | 9WaT wEl F @ ag
w3y § fr ag & oW F9E ¢
afFT T S TF ST 19767 A
off M2 IgHr FEAIHZ AT G FATAT

g7 afFT SEr ET FE W8T ATH
qra g 7% | T g W @A &)
qu F ST W § | SIaWTeEe
wErRy, 39 & WEAH § gAT HIAW-
ey Jgex & AW F W H AW
SAar w1 Gar W F weEw W oS
faarx fFar & | SOQATEAET  WEIRE,
gy I g 98 & fF awe 7 w7
war & fr adifaww Famw gr oA
wor, Wedd F W FA TGN, A
e ¥ AW FA FA | O TF 7

qTg AT T AT ATE T OASF G
afer faw @@t ey @ &
NIFAT @RS CFAMT F qEaeq
§ s g & I Tifen ot ag
TGl F&r WA ) gAY 3@ oW ¥ 7
qar@ Tidl 7 AN |y § 1 9w
qer 9 |@dr g )

India js the richest country where
the poorest people live.

fergeama gfar & g9% gAY 3w &
st @gw wdg wafEg W@y §
oft gmR faw  wd wEEE A,
AT FHET q Famr 5 35
FUE A1 919E] GI%T F 1Y @
g 1 3T AT F Shaw e §
T T, 57 T F Siaw giaa
# [EAWEF Fw da WG, T 59
g37 ¢, f5wsr &= 3@ g &
g & | SUAWTEAW WYY, 9radl
AT gA-groarsde, fadaar  #@ic
qF 7 1 T; uwy § 1 gurh
It FIFTHT FT TF H GFIC FE
9T T gY § | 39 qew § fAgaar
X g A T, IW AF H AFQ
F1 guEAT ®1 &4 g fFar w7 ?
Sugwiery WErRd, safer F g
T §, 3T F e qewmt F 90
Amg g, fergeam & qrg 49 qrax
g Wi qER w1 gfeasnT &4
frqr sy, o wfsg &1 gEawe
e & fawrw & fad £% fear oo
9 g & A IIAT AMEE AT
zad faug ISz H egaegr £ A0
oifgy | SUFAIEAS WEEY, TW AeE
¥ W@l 35 FU5 AW JFX § AT
qrgel «@1ET & A @H § S
Nag Tax FG FAT g, W g &
ST W FIHTT &1 eg7q Fq7 I0fE0 )
qag S a7, SUAWIERY  AEIed,
ag & fF 3@ Wew ¥ gur fagwd
xgr & for SARfes gmfave fofers
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[ #ft Foq Aty T ]

g 1 gAY oy qeF F dfewry #
38 I #7 agear #v g v fegwar
Iqafer @rufaes fofss g oo
STqwIeysy AgIag, § @A Jrgar §
f& &1 a3l #iv g "I OH AT
®F gNT ? W W OF HIT 3§ AT
®% eqfeg T 4T UF AT 20 T
fewm waw 4@, a1 gF AT 40
fooar sy #0, TF HIT 50 &
fogar waw F9 AT gF [T 100
F1 fgar #EwsW ? 98 UF wqT9
2 faayr 9T 3@ goeR & R
ERC I Vi T R e M B
agr w3t & @9 Fqy Pt oo
g QUISTEET HTST &I SAEq0 &7
AT @T § gAY WaA gfagE A
T 1T A MO &G W WG
A A ww ¥ owg § fa
qAIAITI G &0 SET gART
% § | g WA wraerT & fravaa
§ xgr g fr g9 Samafew avwfase
fuafears earfm 30 1 @1 gwa #aT
A AT F  AEAWEH IT AT H,
ST weWl A MW & A FAl
g wfmw & g 7§ fag @&
AFET A Ag WAAT ARAT F
71T & 7g 7 Fg fF gaT o ase
& 9z JAAT ACHTT AT AFHTA GIHT
¥ qOT AT TEY | AFIA F I
AT AT FRHTL AT STTATT ST TOZ 7T
At & w70 gAY 3 A W sHETT
e g% 3 famw A% T F fay
9 & ST A I 9% favar fRar ar
T I T ofY | & o s
FAAT ET AT F OGRS FA AGYS
feor @ A ag & w=T 3w qW Ay
ST T SR IGTE KR | ZAT WY
e, wgdr ifgat § oA gHEE
* @t awm fraifa fow, ot
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FHIW F AW F FAIFST FFT AR
AT &1 asg fAgifa fean, ooy
qew N fregs gRAE & fagana
F w@FT AT, g WO WeEw &
TET TGT FIT §FeX FT Aoqq v agt
FAN qTEAT {FTT FT A GAN-FAN HT
gt fear |« Sfww frew 25-30 a9}
F FeET & qforweasr ffag
TI AT F  qfOrH ey 7 W
BN WE(T F@ @ I qiRonm-eaw
g qeh FT A ATEAT W [WL
¥ qFtae # faad) avgw g, ag garer
A AT maeEe & fag Ak
T HT @I AT & 1 T & oF feewr
# agt gAY wd e 1AW g,
ghmar & ow fged ® W gSeRY
qf-eqaeqT 1 TEX fFAT Tar g,
gfrm & o gal foed | wigf #afaee
o sqgeqT 1 Ee fFAT mr Fgr
gAY WYY AW F waT ax wrevfe
HATHATEY T qaeqT &1 TFIT fowar
g, fabmm  sisrasar F1 @iwR
fFar & | 289 &9 AR 790F § g
WA W qE&EE B TEE T §
gT T qAgaedT § 74y gfar & faior
FT GIAT XGT § T2 TAAI [, GATTATEY
Tl F owrge aT wenfa g
BATR T F TEHT I, AR w
T qUmr #r g afFT g F mem
WERT Y FIET FATY AT FAT S 7
AR q&F § 65 FUT FT JITGEAT & |
AT wT egFedr &7 At 63 a9 ¥
HIEA-FET F AT AT | FTr gfar
FI AT F FAORY 9 sq7€4q7 F7 frqfor
gAT 1 FE A At 7 Al geiaEy
7 sgFear &1 fator gar | 63 amf
§ gr-4Ea § fawEmm e ardr
FHfres g et ¥ 7w o o
SUEATETY WERA, ®F FT AR
6 FUT §, AT FY WERT 22 FULT
3 | T T % fegeE ¥ g
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TAT TIT & W FAQAFT FT GGHT AT
AT w97 & ) fergE & Wy 1947
¥ 7% g4 UF A9 ® A AT FAAFT
F1 E faar 1 g R &Y agay
gE FAEET F F FIAT g5 TAEeT
F qeAw J gary g F g o#®
ugad frer foam @ 1 gy St aay
1 forer & et 5 aEy gu waw
a7 fore faar & 1 <9 aore § sae
1 UFT F fow S 7w 9% AT
e ST Tfeny SuET sgawar A€ Ar
T g1 d @ G A 9 aqeET
arga £ (3w ) i erdifa s aifeay
¥ T wATS 9T UH ST 799
erfee AT 92T | SRt 9w W &
fagm-aife & Wy owdfas w0 F
AA-EAETEE # AT #Y S&wT
fvar & J9Y GXg 3H HqET T OTGOH
FIA & T3 9 WY g TN frF Tt
F1 wF AT qrfRe) @ FTT FE A
T qF TAHEAT ¥ W 1 §H & AGS
T AT JE §H F9aT FT TFRT AL
GIRTAT TT AL A FT HFA | TH
aNe F ATEAW A Q@I AT QEA
¥ fog T ¥ Y wgeeT & WHor #
ST THFAITT gAT g SuA! UFA F
fag #15 319 U4 GEATE FEHA AG0

ST T g fwaw ¥ v s

9 g9 & ATW ¥ g1 FIIQY SHEY
ayaeqr d8 $1 wE g  § faw H@6
qgES ¥ qg AT AR (% §9 o Ay
St 1 e T & g argere Fg e
¥ q9T O T FEHT A AT H9 fwar
&, suar faq wr g, a@e 5w 9@
g IR A LT ATRAT @

@ qeF H AFT AT gAET g |
gw v Teadfy @isEr, fREde
gaadia AT, qi FIRdE qE,
F1d dEadla A T qeF § AR
F | OO i A 9T AT
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FHEA famT T ®/r & 1 aFd Ay
TUET FTIC 3T T ) gmR yw H
amare 97 fag s i faor o
fra w1 AR FY gear art o @
g ! 39 TEEN ¥ B ¥ ¥ fAU
FTHT T 39 a9 § F ) sqaeq7 7Y
3? w7 % fegemm ¥ dewmaw
gtaraT ¥ A4 ¥ g 3|
UF §HUEE TUFA TG ST a9 9F
T 3 F WA FHY AT g7 guarely B
TS AZT FHTFHT | SUGATEAET URIEY,
gW WL A1 qUET FW § fF swR
%E BT IF A F WA FOT q0F
|1 FT WA A AT Y ) 9w
AT WGEA, [T HRAS S &
wed {ergea™ & g gl &
ST 3 forg TR &, IAET QY eqawT
grr, farq st uf fag a8 gear
¥ fm gt g av e & afz @
@Y &, Jud ek AW & ger 357 ?

W mER, ofy & gy
# w s fraga v & B feepeae
g W 1 T aew A ooy
F 5q aF gAUF TNFIF U & w7 §
YT TG OFI A9 qF TH TeF A
FERY T qGEEAT g AGL g T § |
JTEATAE HRIRd, faw et St A
zANfawT & T ®T FH FA FT A
F, sBiF e & 79 FW FH A
M AN, TV AW FA B AT AT
#y wlww s foam ¥ fegea &
Al ¥ oFWm FW @i wedr & fag
St EqET § S A FH FA AT AH
arq g wen o feegatr & fRena
S o FTE & wreEAw §, WA A,
o @al ¥ oY gguer §, ST e,
IF T FH FLA FY G<H Al 09T |
IS ATEAE HEIRH, H|IT gATL 8@ &
forare fastelt & areaw & faend a0 €,
IGHFT T T FI H1 aCh DT AT
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{ =t Foq A1g A |
HEY AT | @Y ARV KT AT(AT FATE |
( Time bell rings ) F "TE
7@ TEE W FIET ARAr 2
fegrgea & @iF /@ WAl § @Y AF
famal & qavg A1 Afg g @ g 7
ITAATEA NG, WT AW F T
g Tl § e a9 ¥ w9 & gqEar
g AR T F AT F AT FA T W
EUE | AU A TTHT A AT FAlew
FY R A T GG a1 qrdEeae
BT Y 82 [l & Y 9 A w7
2 ag faeger amfas Faw & 1 w9
aw & fFaml & FAT FF FT 9K THAT
&Mt & Fgar 9 T § fRoafe 2w
F foramaY &1 e &< Ay wifwe g
FY T AT eI FFH Foga-
fea qrgds FTF F AW F fEa@i
1 W fFgET T T WFEIF qUT
F& FAAT TAT & W F qrA INE
wE HR fergema A wd-sTEear #t
AT WA F QAT a9 & AGH
FaEN | g9 AT F ¥ 9T, T,
gafewt a1 w F  gy-waer 3
argTe 9T fggear &1 fAqfr ad #<
gFa g | fargea # afdferfaat ok
fggeam #1 gaoAml F ARSI
W@d gC A FAAT WX wiafE A
JATSAET AT FT AT FAT g
foad wig 797 T ¥ G T TN
Bz fwgml M geaw g7 F fraET
&1 aqr 95 (il F1 g7 A9 FC

e

STAFETT HEIT, ATFT § HIAY
frars & faar § 5 a7 frar qow &
qFaE wgmgEar T (SRfr g
g T UNFEIT GIEX FT AT FIAT
R . SUgATENN WEILa, IFATH ST
¥ QAiea<T Y¥ET FI FTE Faq
FIT FT HICAT FIOTIC G 1 AT FIE
a7 frata Z#X AR &7 ifgwa ad
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@At wrd o fegm S 9T q-
feg oftqnr e agl gds gward, 715
€t fraim zgaga = wwr IFAT
A1 B2 fraral #) grad grsy wAE-
I F & kA gl feagua g
ST | 5a fram gy @9 F
wa faFr a fegd & fasy
i, 9 fFEE wIr @q ® oAy
d47 F q7 fqzay & am arw (4w
@qar, 9 A3 Fo0 T AT SEHT A
Tisq agf fadrar | Sewaewy wRILd,
ST YRR Gleangat & FEAT HI
agr frar 3, gax forq wleamse &
ZA a3 § T AT Bl
FATT gaar gy awr & fha& o
fram FiFa¢ Tz wNE, AT
#fadeq searsga g froew fRamee
gFAmHT F1 faes-ga F ¥ fAQ Fie
T FHFAMAT FT T GET AY-
fazmar aa & agl awwr &7 fgrgeai
Fa@ A T F FEv qro GpamAl
FiT 3% wifgal F1 A5gg FAF
gaa ¥ Fg1 w<q 3571 Wifg

ITGATERA  HEIad, GHIT 9I=T
§ qArg Fmed § ¥ g fFem 20
qeT FATA B (ITHLT | GATT 787
ghr 20 G Frdbww & Hadq AS Foprd
T, 20 g TIFHT & AT IHT BT
¥ QI WAT Y, 20 Ty FAFTF
gaia e feefi® wrar ], 20 e F14%9
¥ wata fegeam & @feg-z-
arifas wifeq & ar7 =@dr & 0 S9-
qAUIFT AEIGT, T 20 ol FAFAT
W T AT qU AW | 3T 20 TA(
FAFALFT G w2 F g qad o=
ara g 5 W g A1 B usdaEe
fearg, saas I5i% 7 frgeaa s
wigrim § A @ad 0 99 aw
I 9% agt @@ sy § Wi
IqF ATEAN ¥ GF FIA &ATAT
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FYAT ALY ARV [FAT G QI T
ara-gdt Friam & w51 E {u
A FTAFA £ | zafqe fody Wi &q
= Sy AT AN AT g FE ST
it waterd # faar 1A GARAHT I
2 gga g g1 Al ZAY WAT qAE
g § A-gdr FeRT W
srafrEar 3 SARIGU B F T
fam &1 &) atwrT qqE F HeAH HAY-
qF FAFA F Y L7 FL IR, @79
GF g geT F1ad ARy

Fe7 sy frasa & f5 amdo
e F iy war # qen R
S T iu I (]
3 giq7 § @ Afy & wa {wer w
sf fer sy 1 dw wat & faa,
gas qmE Fy i, & afagi
&5 ¥ S@7 ! I§ AT AR
= sz a7 170 wfey « wIT qfa-
FiAt F AT % eaqeqr g, A1 I
ez faar srar &, % 9% fAin &
faq dar =i fAemT ) e EE R
s T BT GATAT § 1T AX-ATT
JAT AT F IFFCH 93 &, TV IUH
F21 7 A<q faam? qa9F T8 qE-
adi misa a1 U wW F fag
T TRY F1 FEAAA {TF § FAO-5F-
arfaw ieqma & fagadl feao smar
qi fFe =19 gl FAT |
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fogeam & wadi @mET & TF @
Frer st (51 ForR i ®1 gART Ffoay
fear wur, 70 94T AR H FAva
#1 g F fag fwac qar a1 e
wHA, wisma wEd F TAedl #T
gaid & o fazoaar ? oA dni w
qof ¥ GEAAN A1 RN FHT
oz Fiefaee aam ¥ foar 1 ga qq19q
F Hic A0 AT BT E

wgt gF § wan §, fggeqrT §
qK FHET BT USIAT {F4T 741,
g1 =g Wi W § Ffaefaee F@g
T A gHaT F fag fFar
war | gafad Aw fageq § (& fas
HA[ WERA  FF LT F qaL T4
ara & Egr O A ged -
gA BAFAR AW wEEAA
@l &, g9 €1 T ¢S & FEATT
fgrgeqm & AWE  qF@ FAS
auF Saar &1 Aifas g qmifss
fqami ® gNEF  faf gEaA
w47 #x fgrge@d & WA
gFas AT Ffaelaee am w1 F9-
e ®d F fag AT 398 99
F TOA FT BOAT B | AT g
giye ®r 9&e fraae 7g S,
fagaar F @IE AG0 9T FEAT g
qaa-gA® A & AT ¥ faq
g g ¥ 9T A FEAT W
gix afa ®i @ &1 ATAT G

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Plea con- y - e s
clude. ' > o fErgeaqra @ ORI T TICHa= =t
| (Time bell rings)
st wemta Ta . wfEd a@

| THE VICE-CHAIRMAN (SHRI

gt &0 e fegeara # fwar

N DINESH GOSWAMI): Please con-
war g7 gATIER  #r warfad- clude.
s AT qE T warar fE F60 w5 )
®f; FEqATA T(G: FGG T g

TEHEFTN GETAATE H gigrorET
EWT 1 g T & R BT AT
g, ITAHT A G A F TEAATT AT

FIT T8, TGl TiET T AE °F KV
| g wmE) W # 9l F uA H
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gg AT A1 fF gH ¥ A3GT qRH
STAT FY WIT WE T BT HEATN
Fiw oot & DT 3§ TeF Fi FTAA
y mgew fFor f& atim & A1
F§ g1 AW GUT AT AR ATH
3 &7 GE § |

gy @remr 5 ga Avfer A
¥ o qv @wr # qm W W1
AFRT WD BN OWTE FaIT Aqred
18t F a7 4T g AgY gFIr 1 ;W
3q qeF # amfoew & faar <@
2, gaar 9T Wi SAaifay =a-
YT A TNTAT AT &, TARAR
T F AT &, aid S,
FgE o WX wwe gfRa W F
AT &F QUISIET GRS H1 SATAT
FET 2——guF dfagm @7 www arg
g v gu swRfes, rafaee foglss
F1 T HIT AT T FHA qagHe
F7 {rax 9 & qrawew @is, qb
Fq7 SqifeE, qrafaer fafas &
omear F7 femr ¥ g9 &9 & 98
Aegd U AT E FT EHA AT IAER
FITor-aF | T S7 FAAT FT ATAET
fegr f& g0 sAwEIE GuTT w0
AMAT EIT, q AT WX AT T
FITE X AT %g

@t & fao " N §F faasw
g f5 F gEISEET  gETy A
e & fod, 3 fafess e
FHARA F U FW@ F fox g ¥
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AEIH F A FANT  dTT F
stagr & gE@r g ™ ¥ fag
§ gaafer fuvew ar gaAmr &€
AT Fo a9 F ATEA & Fu W &7
TGF w wwga g, QAR FME
FAGI g1, 980 | faw 7 ageg &
fadwa #=ar g1

THE VICE-CHAIRMAN (SHRIL
DINESH GOSWAMI): Shri Dhabe.
You have got twelve minutes.

SHRI S. W. DHABE (Mahara-
shtra): Mr. Vice-Chairman, Sir,
this Finance Bill which we are
discussing now g based on
the Budget. When the Budget was
presented, I was not a Member of
this House. Now, we are discussing
the Finance Bill. My friend who
hag spoken just now has talked much
about  socialism. He has also said
that we should eliminate or reduce
the money power. It has been stated
by the Finance Minister in his Budget
speech in para 31 that:

“It is this Government’s firm pe-
lief that economic growth could be
accelerateg and its fruits widely
shared only if employment oppor-
tunities in rural areas are signifi-
cantly augmented. Development
will have no meaning to the wvast
majority of our people if the poor
in the rural areas are not able to
secyre a livelihood through gatisfac-
tory productive work.”

But the provision in para 33 is Rs.
340 crores in 1980-81 for the rural
employment programme. Sir, when
we see the statistics of rural employ-
ment, we find, today, they are paid
Rs. 4 ag the minimum wage. This is
the average all over the country, bar-
ring some exceptions. My friend,
Mr. Bagaitkar, hag said that the
value of the rupee is now nineteen
paise. Hence, the average wage
which an agricultural worker gets in
the rural areas—they constitute the
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largest numbker in the rural areas—is
only Rs. one per day. This ig the
situation in this economy and in the
Budget for this very meagre provision
hag been made. The rural employ-
ment programme is very vast and no
orientation hag been made either in
this budget or in this Finance Bill, The
question of unemployment dole was
discussed. The Labour Ministry has
come out with a review and a state-
ment in today’s Indian Express (5th
August, New Delhi Edition). It is
stated that ng unemgployment dole
can be given to the unemployed
people. The reason given is that their
number is very large. I would gnly
read a small part of it. It says:

“The 32nd round of the national
sample survey placed the ‘daily
status’ unemployment in the 15-59
age group at 16.8 million. The le-
vel would have gone up in view of
the unsatisfactory performance of
the economy in 1979-80. The cost
of such a scheme at the rate of
Rs. 50 per month to all the unemp-
loyed will come to Rs. 1050 crores.
Since it will be difficult to identify
individuals unemployed for five

years or more every unemployed
will have to be paid the dole.”

As per this survey, the total num-
ber is 16.8 milljon. If we take
seventy per cent of this number, in
the rural areas, it will come to ten
crores. The provision for this pur-
pose which has been made in this
Budget, which is supposed to be prog-
ressive is Rs. 340 crores. This
comes to Rs. 34 per head per year.
This is the provision which hag been
made for giving employment to agri-
cultural labourers and artisans in the
villages. I say, this is ridiculous and
opportunity should have been taken
to really implement, on a mass scale,
the programme of guaranteeing emp-
loyment, as has been done in the
State of Maharashtra and for other
places. Legislation has been made.
My suggestion ig that there should
be a national employment policy. Just
like professional tax, you can have
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employment tax, as is done in Ma-
harashtra, to give employment, to
guarantee employment, {5 the peo-
ple in the rural areas. Unless you do
this how will you be able to deve-
lop the rura} economy? In the same
way, marketing would not go up un-
less you have roads. Unless yqu have
irrigation facilities, you will not be
able to cultivate lands. Lift irriga-
tion schemes, road construction sche-
mes and so on, which are produc-
tive, could be undertaken on an all-
India basis under such programmes.
The report of the Ministry of Rural
Reconstruction says that this is at
an academic stage. Thig is still being
discussed in workshops and you are
holding seminars and so on. Mere
lip sympathy for the rural people
wil] not take us anywhere. Hence, T
would plead with the hon. Finance
Minister that he should come for-
ward with a scheme, a radical
scheme, guaranteeing employment to
the agricultural labourers. No-
economy  is going to succeed.
Whatever  taxation you impose,
whatever investment you make,
unless you make investment in human
material there iz no possibility of
having a stable economy or economic
growth in this country In rural areas
there are educated people. As Shri
Kalpnath Raj said, we are standing
on the voleano. TUnless we provide
employment opportunities for them,
many serious things will happen there
ag are occuring in some parts of the
country. Therefore, Sir, I am sorry
to say that there ig no priority given
to employment in thls Budget It is
dlsappomtmg :

Same is the position of land re-
forms. A statement was given here
on 23rd July, 1980. The progressive
Government which is now in power,
after coming into power at the Centre
and in the States, has not distributed
even a gingle acre to landless
labourerg or Harijans. In answer to
Question No. 8 on 23rd July, 1980, it
is said: Lang declared surplug at the
end of 1979, i.e. December, 1979, is
38,66,291 acres. Out of this, posses-
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sion of 24,35,603 acreg was taken and
the area distributed was 16,92,175
acres. In addition to this declared
surplug land of 38,686,291 acres, there
are still jarge ar@as to be declared
surplus. Tt is going on. Very slowly
and in niggarding way. So, instead
of having many plans, I will suggest
there should be one plan of imple-
mentation of land reforms agnd distri-
buting the 1and to landless labourers
ang Harijans. Unless this backlog is
cleared, unless the lang is distributed
to rural poor and to the real producerg
in the rural areas, agricultural pro-
duction is not going to improve, They
are now organising. Rural workers
organisations are now coming up. It
is reported that there has been 10 per
cent fal] in production in the year
1979-80. This shows if you neglect
the interests of the rura] people, no
Government can gsucceed. Mere talk
of gsocialism and radicalism ig not
going to help. Therefore, I would like
the Minister to consider seriously ang
bring forwarg some legislation about
national employment policy. You
can think of taxation measures, but
give employment guarantee to rural
people. Maharashtra has made a
beginning, but you are an expert on
finance matters, You can have g well
balanced gcheme to guarantee ‘em-
ployment for the rura)] people.

The second question is about what
the Econemic Survey says and which
has been repeated by the Finance
Minister in his speech that there has
been sharp deterjoration in the eco-
nomic situation in the year 1979-80,
the agricultural production hag gone
down by 10 per cent and the gross
national product by 3 per cent. So,
in the Survey report, on page 3, it
has been accepted that shortage of
power, poor industrial relations and
the problems of law and order are the
main factors responsible for the situa-
tion. In paragraph 3.19, it says, poor
industrial relationg have affected ac-
tivity not only in the infrastructure,
but over wide spectrum of industry.
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Strikes and lock-outs have led to loss
So, the Labour Minis-
try Report says that in the year 1978,'

of mandays.

28.34 million mandays were lost. In
1978 the number has gone up to 37.10
million out of which 30.57 million
mandays were lost due to strikes and
that percentage comes to 82.

Similarly, Sir, the relationsin the
public sector are also not good at all.
Report—
Report-——shows that

The Finance  Minister’s
last  year’s
Bureau of Public Enterprise has been
given power to regulate the wages.
The Bureau of Public

has been given powers to review the

Enterprises

wages policy and also give directions
to all the public undertakings. That
is on page 101 of the Annual Report—
and I quote:

“Advise the Government and
public enterprises on wages and
salary policy, with a view to en=-
suring  rationalisation  wherever
possible and to bring about desi-
rable uniformity in these matters,
and organisational and financial

restructuring of public enterprises”.'

I would plead with the Finance Mini-
ster to delete this power from the
Bureau of Public Enterprises. It has
become a stumbling block in many
agreements. Even after one
or twd years, are taken in
the negotiations and an  agree-
ment takes place, the Bureau of

Public Enterprises does not give
clearance, I can understand if you
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do not give clearance for negotia-
tions. But after the negotiations take
place and after the agreements care
prepared, drafted and signed finally
between the representatives of the
undertakings and the employees, then
this comes to the Bureau of Public
Enterprises and they do not give

clearance. How can you have good
industrial relations? Unless  you
improve the industrial relations,

unless you lake positive steps for
having a climate of peace and more
production, any amount of taxation
or investment is going to be a waste.
The Annual Report shows that 82 per
cent man-days were lost due to
strikes. The solution has been given
by the working class. Many a time
it has pleaded that workers’ partici-
pation in management is a ‘must’.
Nowhere any Chairman has been ap-
pointed from the workers’ represen-
tativeg or the union’s representatives
in the public undertakings. Their
representatives are not on the Board
of Directors. You want the bureau-
crats to run the administration and
to run the commercial undertakings
and give results without the coopera-
tion of the working class, without
workers’ participation. Workers’
participation is a must in the public
undertakings and without that it is
not going to succeed in our country.
Unless you improve the  economic
system, unless you take more inte-
rest and see that the working of the
Bureau of Public Enterprises, which
has been the main hindrance in the
last few years, helps in creating good
industrial relations, I am certain
nothing 15 going to happen; the posi-
tion will remain the same. The
prices will go up and the people will
have to suffer. The prices are going
up. The prices have gone up. We
have seen that sugar price has gone
up; rice has gone up; everything has
gone up. There 1s no concerted
attempt to make it a  production-
oriented economy. For that pur-
pose, unless you take the working
clasg into confidence—not merely by
giving lectures or calling them to
conferences and meetings, but by
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taking positive steps for their active
participation, for their emotional
paricipation in the undertakings—I
am certain no improvement is possi-
ble.

Sir, the Finance Minister has been
very kind enough to increase the
wealth tax exemption limit from Rs.
1 lakh tc Rs. 1.5 lakhs. But you have
forgotten the workers, The gratuity
limit is Rs. 30,000. It has not been
increased at all in the Finance Bill
Now the salaries have gone up. At
least you should have brought it to
Rs. 1 lakh so that the gratuity which
the emplovees get as terminal benefit
should have been exempted from the
income Iimit. I would plead with the
Finance Minister to kindly consider
this question of raising the exemption
limit of gratuity and give the em-
ployees some relief.

I would like to say further that this
economy is not succeeding because the
political system is corrupt. By taking
maney from the rich people and votes
from the poor people, socialism 1is
not going to ccme. It is the politizal
system which is the real villain in the
whole economic system, and is res-
ponsible for the poverty and suffering
of the people. The Lokpal Bill was
brought. It has now lapsed. The Bill
hag good intentions. It coulq deal
with corruption at the highest level
of the Prime Minister and gther poli-
tical levels, Unless the politicians by
their own conduct show that they are
incorruptible, unless they stop taking
money for eiecion purposes from the
big businessmen, it is no use talking
of disciplining the industry and
traders. Unless a self-reliant political
system is built up in our democratic
institutions, these contradictions are
bound to take place. If you lack the
will—as my friend, Mr, Kalpnath Rai,
has correctly said—we cannot go-
ahead with our socialism. Why are
we not able to nationalise wholesale
trade or sugar industry? Because we
lack the political will. As soon as
you honourable Minister do it, I am
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certain you will be out of the Mini-
stry. They are more powerful than
‘the Minister himself. Therefore, Sir,
1 would like you to consider seriously
the maladies in the economic system
‘which prevalent and, therefore, it is
‘better to create mutual relations bet-
ween employees and employers to
build up the economy at this stage
-as the only solution.

I am certain no wonderful results
are going to flow out of this Budget
and we have seen in this Budget
that even without taxation the prices
are going up. This 1s a phenomenon
for which there is no reply. Whatever
you may say, I was really very much
grieved to hear that the Finance Mini-
ster pleaded that the price for gugar
which we are paying in India 1s a
very low one--Rs. 2.85— and 65 per
cent of the people are getting it here
at this rate and even though it costs
Rs. 9 to Rs. 10. It is much less than the
inter-national market price because
in Bangladesh and Pakistan sugar is
selling at Rs. 15 to Rs. 20 (Time bell
rings.) Sir, this sort of attitude will
never solve the problemg of the poor
people in India, Why should you have
two types of pricing? Why not have
producers’ levy completely so that all
the sugar comes into the public dis-
ribution system? Is it not to pay them
more money? In Maharashtra, impor-
ted sugar is to be sold at about Rs. 6
through the fair price shops. Now the
fair price shop owner will gell the
sugar, which he will be getting at
Rs. 285 at Rs. 6 in the name of im-
ported sugar. We are breeding corrup-
tion and encouraging 1t. Why not the
full producer’slevy is charged in essen-
tial commodities so that everything
comes under the public distribution
system? Why do you want open
market for the businessman? What
is the reason, except that they want
to get more money so they can share
it with the political parties?

THE VICE-CHAIRMAN
DINESH GOSWAMI): Please
‘clude.

(SHRI
con-
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SHRI S. W. DHABE: Lastly, I have
a small point. When I was coming
from Nagpur, I was told that in 1972
Reserve Bank of India purchased four
acres of lang for having a Centrali-
sed Issue Department established at
Nagpur but, up till now, no steps have
been taken. It 1s said that about 2,000
people would be employed in it but it
is now going to be shifted to Bangalore.
I would plead with the Minister that
in order to solve the problems of
Nagpur he should see that this office 1s
set up at Nagpur ag it will give a
great flip to employment at that place.

Lastly, Sir, I would once again plead
with you that so far as the employees’
problem is concerned the exemption
limit for gratuity and terminal bene-
fits should be reconsidered and the
exemption limit should be raised so

that they can certainly get more
money at the fag end of life.

Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Shri Shiva

Chandra Jha. Your party hasg 22 mi-
nutes, and two speakers. So you shall
have to finish. . .

SHRI SHIVA CHANDRA JHA
(Bihar): I will take 10 to 12 minutes,
Sir.

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Please finish
before we rise for the day.

o) fara w7 |1 gwEsIEmy AR,

ag fa< fagdaw, 1980 F1 37 & Hi2di7T 9%
it speaks of and has the big stick in it
AT HT AT g1 T8 F1T 1 I THFT
TR AT 9T ®T § | wew gga ¥
7 qEETT § T1F OF AT G5 § Fg qA4T
Jgar g a9z ¥ I3 § fify Fgr
wR@r gr &1 g satEr ¥ das
7 ag fawr fadas g7ar & 5@ ®q¥ar
F1 gfe gn 1 | 3@ A 91 g faq
fada® @1 4w Jre g SEAT |
9gET 9r€ WY a5z F1 § SE¥ @A
T Fr FraFE Y wife F FFaz
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7 Z0 wRA g & [F AT g
£l FarT & W sfddz # A
wAten & q@Ar W 5 wed ¥
ara WITA FAAGTET GIE &S ATT
Airedfee agf Tar g | A AT AT
A Age A forgia faw gaTed F
F0f A FATAT FAOAL, T AT IA
fpar o1 av TAY a¥g ¥ awe qd
Pt o7 | e gl ¥ fE aste A1a
srrfes &, qefegoa aww g1 FIE
75 a3 Ad 21w afe Ay @A
30-3 1 T AOATEAS ATZAH A= AV
g1 ag W1 gfeemr g frgwmr ase
fi7 Mraae g, awifmee T E
fagdie® & | #g @ TF qAT
a9z BN & | T TAT Fo q9C HT
SPefer wEATGT =0 8, gwd wWd-
spaear qiE 1 wisgasAr § 1 W
i ade § 1470 ®I§ ®IAT FT
g &1 el qifgw g9 R TH
¥ W@ @) AAw Ag g
zq 3@ § FIEFAT FAEAT AT A3
% &1 TEET FAAC A 33 &l
ST W@ | AT 9E TE iRt
Fqma o 21 K gaAr e §
fis Fqr AT FA@A TT AT DI
faggaEs 7di W gxai g o gan
g # frgar fred QATET 99 &0
qeEdad § § W fEaAr g
# g =ifgw ¢ # Q@ @A §
f§ zg = F0 oA FA A0 ¥@T
§ 7w AR A AR
a4 = gar g "R fag-gfaq sre-
FqA F W T4 3T &0 wiv 3 SfE-
fuz wrEifaT #1 T FET § AT
zq fzar ¥ ®2A 750 AFT |

oY

Tat AT T QTAT FEw FAL-
o7 # & 1 AR 0F @A & fag
CAE LI (T a5 faq ofagE
F o geEgq w9 W owesa g
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saf frn @ew 93@ WM anfgd |
gaix gW { wifigRT FIIIT
gz @ g AR fog g ¥ T
Foe g A IMHfEE wrgdfaT &7
qaar T @ & Sah AR I
¥\ digdy a@ #§ T8 I =1eat
fr i 39 g9 § OF ATAAq ®F
gETATHARE T @l g § gumar
¢ fi g3 Wi a® FE A G
407 & |9 THE AT FA ATWE Y
5T TT 9T 340 FUS %% @9 FO
ST WE AT WA HEE faaar
zg gfeeFim & @l 94 qi ;AT
50 =@ WAL FT FTATEAT & &
g grar 2125 HAT & a1 &1 fguid
Foq7 & 139 TERY nITE 340 FUT
S5} % FE 2125 HUF F T
FYTAT A% AT SN | AEA 7 AT
¥ § wmsr om A SAr g )
i g SAE § TF wiafadi
#1 zwamEde § A g & Hl
%93 WM § QI T§ W g% 1200
F37 w7F @ giF 1gaIe AW H T
g S & | W T A ¥
75 AW TAA A FACT SUSIE]
a7 & Fae 1200 T wWA g
i | @R FT 77 1980-81 Fl
FiAAT ST % IR 14593 FAG 73
g+ 20 | afeq =g W 50 TE
At # greTmaT § A EED ferg
S9 ST SATE a1 HTH 1200 =%
ai @R & gagar g B A P
a3 a0 @ AEN @ | AfFT 5" X
qER & vz F1 a@d § A
sai &d w8 =twar Rka SESTIES
qeafeat fearg & | W FAT &
fir st rEAmya A g al ZFHTA
N 1 LU
FEEAT & THE sfeefpm fad
frigs Har 1 AF & g0 T
2 fF g &L H Fqma AL
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[47 forg we qr] 4 :
T FY Al H, FOwT ¥ 2w 7
faeger weadt wqw O 20 3ee

- 8w F Afy ag A wfge 5 2y
A Fr T Pt | g T Mz &
I S M A Ay i arfge
TR AW ¥ &% g7 ¥ g9 Ay 5T
T X G WMT AT § fy
T g7 g w53 frar Ffwa
AT s@e amay & o Tife a2
AW wT gE Af wferme 5y 8
AR FB F{AT AT A 2 fea A
4 %97 a3 geafor §, CEACICE)
A W fewd 27 ¥ ) goey EF
# fafre god 40 M & qury
12 g FT§ & ) Ffq garer ag
oA 8 & 99 g9 10 T &Y
fafaz <&t Nt ovme 3 awa 3
A IO FEAT 3T 4 177 7109 T
TIFTTT FHUT F} ger faar &,
T F AT D meT v feafaz
12 &R 3 a3 41, afsr gufmge
d ama 5 wwoa B BT et
AN g 1397 T w5y BT BT TE
8 AT & 1 5 g & el TA-
9T T FHT 30 48 ¥ TITFT 35
W WA T o ww T
MAT ARAAT E 1 WG e o Ao
9T 237 W@ Exdwoy @ aEqT
F A A T A AT E 3 o
g 1A 9T & B gmy dw Haga
@ QIFNT & TH g § v
g FTRITH w1 ¥ formr ST
? M IS #rHrmg 30 4y g
TFITT 35 T DT I | 3wroue Py
S T TS U 3w F swreram
WY AN G & vy srer @ RE
gqqﬁ?:ﬁur%%@r ST aY § geeyar
g 5 98 I 29 0WT e gy g
a9 WY g § 1 e
THT B AT AR ARt wvw S
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WA gy & fyd e
T AN 3 wfma s W@ &
T 8, Asfefion & gie wefasy &
@zl & feafed ¥ S & o TEST
¢ T TEY aww favmar @1 zew
93T WEIWT WA wEr g
T 57w soar s T
aifgT 13 wfawa 37 §UE 5 Ffyed
WS, 7 Sfwa wwn gy go s
AITIAGT T&r & zw g% e
# A qwE § wk o g€
e, TE wEfen 9% amg
E wfen F geer g e~
TR 7 & 779 3w 0% FIZT
15 i wied, 20 wfer wwmed |
9€ ;R TG frar § 1 oy TET
faat arfgn &% 1, w B Ay ¥
S A Ew § 13\ § waw g
& f5 a7 9T g7 wx frar, za~
TEZ TXTT FT AT ) AT ac Fray g
Be foawt fead ar @ & ? sngee—
Wz g T § oA gr feast
gz frem o1 @ & sefgs grey-
CEE I L rzer ?
T T F T I8 ) Fhrm g
S e qAT A, 93 93§y are
AT E SAE! BT AT R 3§ g
¥ F AW 9T, A ¥ g ogv
gE W= o S ae § gqroea
i A AR AT AT g
qr I FT ST @ ¥ zw gy
fr t07 amw 97 fegar @t T%T
FET & & SO A AT 3 B gy
# AT AT FT IR g7 o1 g
ofe & gr-deeee ofiar ¥
TET A W owwy g
SIS C G L 3 S
fegre 4% g-swwe o § w13
19 a1 ag fraw & miv gy
TE F fraw ¢ 5 oeR gefezy-
foee =1 aw ot & fiw qg AT-3qE
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ofear ® gEERRE &T @R | aEl,
fawar & fergeam & gA-daecs
ufr ¥ ST § gracarzdaT & fag
wic fggwara & 18T grig § -
wwEEma & [0 a8 Afg &1 o Fad
g fr g7 B2 IO F7 qgraT ¥ W@
g afeq el woEr fgg ag
gamafaat FT &R ATAT & BE
gro fra®i s § ? JuT Far B ger
Zgg UF Ag q I ar@ FT fav
¥\ uE W@ E ey feaay g7
FU TG B STaT FT qJF (G
w7 29 fx o @rg feas guo-
T § waf f7 30-31 F0E AW
efar &t ¥ & A7 § ) 91
faq ox /@ #1 § ? OF 99T Jar
¢ zafer ox amg #) fefae agr a7
3z Arg FT A & AT gz EFvwq
fr gay M fowr g 7 fragaad g
@ ae ¥ fqadr mrost Al &
usafesie, Thafedt a1 qeadatay
ﬁ: faqr Trfant g 99 ¥ ik 1%
ST AEIT FET §, B My
¥ faq wa £ 7 8, Sewr Avaa
w9 ¥ far § 7T 37T Jwc @
AT T FTHIAT § fF g ®
TSTaE BT AGAT FTAT | 98 qofravE
gL AGAT F I ANGT AT @I
AWET F A AT FE g @
2, %sw Ak 3 Sraww 2, gwaT W

FT AFEAT FTT § | AILT I 3=
ST F FIT TF FIT 6T TIT @I
g 193 @Wrg vfems ¥%T w7 7z <@t
§ TRFT FWT AT A ¥ Fear-
P ATTE § TFTT STIR § 1 Wy
dw A Agad &, A, g it
¥ 7z g T A 9w § aie
RIS AT TFT & T qFmt o
qafed ITEAEST wERE, # g

[5 AUGUST 1980]

Bill, 1980 g0

fe et Aifr 1 ¥ fsvwr wy,
A A agd & A 2 toad F ooy
W AT 1 uF A g FIEaT
g 5 z7gm 41 gea? ot & a5 0w
AT 10 F wwmd 1w g
BISAT & gas TSGR fRar
ST ATfRy w1 Sy e W faden
T F I UG @

U

&L F TF AT (Time bell rings.)
g5 7 amd | & @ww Fw
W@ g | wifae § uF a s
R A HomTenqe Fz faa,
gratf® ag savr darg 1 qa @,
Fgi qATE A F-WE & W AT
Fgi 9T a9 wsafear &1 w@Wr & |
ag fagre 1 @38 aft 9z faw & 1
EEAI £ M 0 B SO
AT gFaIT 9§ AZI AT
Ifqom  amay 7 A7 foar
g1 A @A Fqedl A
FAE | ST TSATEW FE BT
aq g | 98 ®aq Amed
gz faq, data @1 wsaE fFwar
2 43 mo o OFe TAo T
faer, *fegre &y o1 sy g oH
¥ A1 Fg SFAifer TEETT AE
WA §, 93 93 ATEs §, uF
ar TR & oama fowd ¥
9% gU F, STF L AW UF
Fmzy | afzr v feewa  fewEr
Tigd &, agiglr framr =g g
g 97 A& aaEd a7 99 A
& § oagr wrE A€ 0T g G
fezam ardl @@ g0 WA d
zaql Fgar wgar g & ag fa=
fagus fan F9mens § ) gRETE

6 P. M

THE VICE-CHAIRMAN (SHHNL

DINESH GOSWAMI): Mr. Bhandare.
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SHRI MURLIDHAR CHANDRA- | THE VICE-CHAIRMAN  (SHRI

KANT BHANDARE (Maharashtra): DINESH GOSWAMI): I think you__
Mr. Deputy Chairman, Sir, ... can continue your speech tomerrow.
SHRI JAHARLAL BANERJEE: The House stands adjourned to re-

How long? ~* _ i a%e»mb]},gia'j‘,,’},} A, M. tomorrow,
SHRI S. W. DHABE: 1t is 6 o'clock, The House then adjourned

RS  at one minute past six of the
clock till eleven of the clock
on Wednesday, the 6th Au-
gust, 1980.

~SHRI MURLINDHAR CHANDRA-
KANT BHANDARE: When I look at
the Budget ... “

GMGIPMRND -SI - 830 R 3,



